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Heard Mr, A,Ahmed, learned
counsel for the applicéét.
| The application is admitted,
Call for the records.

List on 1.1,2003 for orders.

|~

Vice=Chajirman

-~ i

List on 19.12.2002 for

e g, % s

orders.

Vice=Chairman

Further four woeeks time is
i allowed Lo the respondents to file

written statement.

for orders.

L~

Vice=Chairman

Member

b
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List on 28.1.2003
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0.A.No.375/2002" L ‘ -

28.1.03 Present 3 The Hon'ble Wy, Justice
: D.N. Chowdhury,
ViceeChairman.

... The Hon'ble Mr, s,K. Hajra,

Administrat..we Member,

. Written statement has been
 filed. Mr. A.Ahmed, learned ounsel
for the applicant prayed for iour weeks
time to £ile rejoinder on obtaining
o instructions from the applicam. Prayer
_ is allowed. List again on 26.2.2003 for

-

" ‘orders.
Member : Vice=Chiirmang
mb . ) . v C . t
27. 2.2003 .~ Pleadings are complate, The case
may now be listed fot: hearing on
31.3.2003. ‘
Lo veo ¢ .. ViceChairman
- 'mb ‘
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28.7.2003 None appears  for o

applicant. List the case again on
21.8.03 for hearing.

Vice-Chairman
nkm
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21,8.2003 Present : The Hon'ble Mr., Justice
D,N. Chowdhury, Vice~Chairman.

The Hon'ble Mr. K.V. Prahaladan,
Administrative Member,

" Mr. A. Deb Roy, learned Sr. C.Gj
| S.C, stated that the case is entrusted-
‘ by Mr. A.K. Chaudhury, learned Addl.
G.G.S.C. who is indisposed today.and
prayed for adjournment, Prayer is
allowed, List again on !8.9.2003
for hearing. '

im$vw hecn 431, ’

‘Fﬁafﬁk—@ﬂdg ) | (/\/\/ ;

{E Member - Vice=Chairman -

b 7 Q/O D~ 09 )

i 8.9,2003 - . List again on 21.10.2703 for
hearing. | '

\c:jigingx\n;czﬁaﬁjéf

ViMSmber . T

{
mb
21.10.2003 adjourned and put up agaign on
19.11.2003 for hearing.
Vice-Chairman

. .bb ) .
19,11,2003 Present : The Hon'ble Smt, Lakshmi
Swaminathan, Vice~Chairman,

The Hon'ble Sri S.K. Naik,
Administrative Member.

Mr, A, Ahmed; learned counsel
for the applicant and Mr, A,K, Ghou-
dhury, learned Addl. C.G.5.C, for the
Respondents. '
At the request of learned counsel

for the applicant 1ist-on 20.11.2003
for hearing. V

: |V B
Nember Vice~Chairman’
mb 2



@

i 0.A.375/2002
: | 21.11.2003 present: The Hon'ble Smt. Lakshmi
'Gﬁ? i ' C Swaminathan, Vice-Chairman

Order pronounced sepagatély.

; & BRI The Hon'ble Shri S.K.Naik
M‘ , L Administrative Member.

/\A,) doon Lemt o A Vice=-Chairman

~ee AAN\ ,m%/‘,{v .' o
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i CENTRAL AUMINISTRATIVE TRIBUNAL

‘ GUWAHATI BENCH

0.A. / R.A. No. 2% . . . of 2002.

j

| 21-11-2003.

i DATE OF DECISION cccecccesvocoooss
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i Sri A. Ahmed
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I Union of In
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1?

' the judgment ?

f

T6 be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the

degment ?

Whether the judgment
B%nches ?

I

o

dia & Ors.

a

Sri A.K.Choudhuri, Addl.C.G.S.C.

°

ﬁWWether Reporters of local papers may be allowed to see

o wn. -k [SUE R

_Sri Zakir Hussain Ansari , ., ., . . . . . . . -APPLICANT(S).

. ADVOCATE FOR THE
APPLICANT(S).

° ° b ° ° ° ° ° ° ® v o

- VERSUS

i

. -RESPONDENT(S).

° a ° ° ° e ° -

ADVOCATE FOF THE
RESPONDENT(S) .

° ° © ° ° o

HON'BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN

HON'BLE MR S.K.NAIK, ADMINISTRATIVE MEMBER.

is to be circulated to the other

N 1ndl
=

| ) L . ,
qugmbnt delivered by Ho'ble Mr S.K.Naik, Administrative Member
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 375 of 2002.

Date of Order : This the 21lst Day: of November, 2003.

fThe Hon'ble Mrs L.Swaminathan, Vice-Chairman.

The Hon'ble Mr S.K.Naik, Administrative Member.

. Sri Zakir Hussain Ansari,
S/0 Late Mosafir Ansari,

" Chowkidar, Quarter No. P-A-36,
' Station Head Quarter, Narengi,
Guwahati-781027. : .. .Applicant

By Advocate Shri A.Ahmed.
- Versus -

1. Union of india,
represented by the Secretary
to the Govt. of India,
Ministry of Defence,
New Delhi.

2. The Additjonal Director General of
Staff Duties, General Staff Branch,

Army Head Quarter, PO-DHQ,
New Delhi-11l.

3. The Brigadier, Station Commander,
Station Cell,

Head Quarter, 51 Sub Area,
Narengi, Guwahati-27. .« .Respondents

By Advocate Sri A.K.Choudhuri,Addl.C.G.S.C.
ORDER

MR S.K.NAIK,ADMN.MEMBER,

By virtue of this 0O.A Sri Zakir Hussain Ansari, the

aplicant assails the order dated 15.11.2002 (Annexure—G)
passed by the disciplinary authority in a proceeding under
Rule 14 of the CCS (CCA) Rules 1965 awarding him the
punishment of compulsory retirement from service.
2. The brief facts of the case are that the applicant was
appointed as a Conservancy Sweeper in the office of
respondent No.3 during June 1975. He was subsequently posted
as Chowkidar in the year 198l1. On completion of 25 years of
service in a Group D post, he had requested the respondents
h to_consider his case for promotion to Group C post. When his
request was not considered favourably the applicant had filed
0.A.No.126/98 in the Guwahati Bench of the Tribunal, who vide

its order dated 19.12.2000 directed the respondents to

’%di consider the case of the applicant for promotion to any Group

T
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C post. Vide the same order the Tribunal also directed the
applicant to produce the original certificate of
Matriculation or its eq;ivalent and other documents to
satisfy the authority as to his eligibility ¢ = . 2. After
another two rounds of 1litigation when the applicant was
directed by the Guwahati Bench of this Tribunal vide order
dated 13.2.2002, the applicant produced his original High
School certificate (Exhibit R-6) which has been issued by the
Bihar Vidyalaya Pariksha Samiti dated 21.5.2002, which
indicates that the applicant had passed his High School
Examination in the year 1967 as Zakir Hussain son of Sri
Maulavi Miah. Since the respondents had appointed the
applicant as Jagir Basfore agéinst a reserved‘vécancy meant
for the SsC candidétes as Conservancy Sweeper, the respondents
suspected the bonafide of the applicant. Apprehending = that
the applicant had wilifully concealed his real identity and
falsely represented him as Jagir Basfore and belonging to the
SC community, they held an enquiry in the matter and
subsequently] o prima facie found that che .applicant had
indeed resorted to wilfull concealmengrkordered an enquiry
under Rule 14 of the CCS (CCA) Rules 1965. After following
the due procedure of affording the ‘ applicant full
opportunityto defend himself and also supplying him with a
copy of the enquiry report to make his representation and
further on due consideration of the written submission made
thereto by the applicant, the disciplinary authority has
awarded the punishment of coméulsory retirement from service.
3. The applicant is aggrieved against this order of the
disciplinary authority and has prayed for setting aside and
quashing of the same.

4. Counsel for the applicant has contended that the

applicant has already completed 27 years of service in this

St



department and the  respondents are reopening a very old
matter only to deprive the applicantdfi .. his due promotion.
He has therefore, urged that they should be debarred from
digging into a matter pertaining to a period as far back as
27 years old. He has further stated that the applicant had
never changed his name as Jagir Basfore instead of Zakir
Hussain Ansari nor has he produced any SC certificate in this
regard. He has also contended that the respondents lhave
failed to produce;; the original certificate including the
caste certificate, appointment letter etc. to prove that the
applicant had resorted to any concealment of his real
identity. He has further géne on to argue that the resondents
at one stage had tried to oust:?rg% kis service by forcing
him to resign and it was only at the intervention of the
Tribunal that they were not successful. The learned counsel
hiks therefore contendéd that the action of the respondents is
malafide, irregular and ndl justified and therefore should be
set aside and quashed.

4. Counsel for the respondents on the other hand has
contended that the applicant has from the very beginning not

vesorted  3u

onlyA suppression of material facts but has resorted to
concealment of his real identity. He has stated that post of
a conservancy sweeper was reserved for a candidate belonging
to the SC community and as per the procedure prevalent during
1975 the respondents wrote to the District Employment
Exchange, Guwahati to sponsor candidates belonging to SC
community for the purpose. Drawing our attention to ﬁxhibit
R-1, which is a letter dated 28.5.1975 issued by the District
Employment Exchange, Guwahati in which they have sponsored 59
candidates to the respondents for consideration, he has

stated that the name of Shri Jagir Basfore is at sl.No.l and

it is clearly indicated in the remarks column that he belongs



to the SC category ad it was only Jagir Basfore who was

appointed as the Conservancy Sweeper and the list does not

contain any person by the name of Zakir Hussain Ansari. The

% e

counsel has contended that c@uns&L—h&s—fmmten&e&*thgi the

applicant appears to have registered himself with the

" Employment Exchange as Jagir Basfore only to take advantage

of the reserved category employment and has enjoyed the

~service all along. But only when he became too ambitious for

further promotion to Group C category and he was forced to

produce Matriculation certificate which now reveals his twt true

expesed ©f 2% being
identity that he was, 3 g i : . notAJagir

Basfore. Drawing our attention to Exhibit R-2, which is an

affidavit which the applicant has filed before the Court of

. Shri B.N.Rai, Notary Public, Gopalganj stating that he is

changing his name from Jagir Basfore to Zakir Hussain Ansari,

" the counsel has argued that the applicant has during the year

1987, quitely notified his change of name from Jagir Basfore
to Zakir Hussain Ansari. Exhibit R-3 also testified to the

effect that Sri Jagir Basfore was to be known as Zakir

- Hussain Ansari thereafter. Exhibit R-4 also is a public

notice issued by Jagir Basfore with regard to the change of

his name as Zakir Hussain Ansari. The counsel for the

respondents therefore has counterddthe argument advanced by

the learned counsel for the applicant that respondents have
not been able to adduce any evidence with regard to the

aspect of concealment which stands fullyproved. The counsel

ithereforek&s contended that the applicant has absolutely no

2 jushbbedandisth

- case and the order of penalty is fully espablighed in keeping

misconcue &

~with the gravity of @ffgmce committed by the applicant.

&

&

e
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We have carefully considered the averments made by the
parties and heard their counsel as also considered the
documents on records. The order of the disciplinary authority
in our view cannot be faulted. We find that the applicant has
been afforded full opportunity to defend his case and in fact
has made his submissions. The disciplinary authority has duly
considered and found that the applicant resorted to an act of

the post fa

concealment of his real identity just to grab, .. _ _¥ and
thought it proper to remove such a person from the service by
ordering his compulsory retirement. The arguments advahced by
the learned counsel for the applicant that just because he
has been there for more than 27 years that his case should be
considered sympathetically, does not merit consideration.
After all, had the applicant not projected himself as a
his true idenhby ;
Schedule Caste candidate by concealingx the benefit would
have given to a deserving SC candidate. In view of this
background the misconduct is indeed very serious. The other
argument ) advanced by the learned counsel for the applicant
that the respondents had earlier attempted to force him to
resign is not relevant to the matter in dispute in this 0.A.
as the same has been adjudicated upon separately to its
finality.

In view of the discussions above, we find that this

0.A has no merit and is accordingly dismissed.

No order as to costs.

. L8 :
o s
( s.x%)/ ( L.SWAMINATHAN )

ADMINISTRATIVE MEMBER VICE CHAIRMAN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTICN 19 OF THE CENTRAL
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ORIGINAL AFPLICATION NO. Zﬁ OF 2002.

Sri Zakir Hussain Anssari
- =Versus-
Union of India & Others
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Application
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IN THE CENTRAL ADMINISTRATIVE TRLBUNAL
GAUHATI BENCH AT GAUHATI.

(AN APPLICATION UNDER SECTION 18 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APPLICATION No.“ %7 $ oF zo0z.
BETWEEN

Sri Zekir Hussain Ansari,
S/o Late Moseafir An ari,
Chowkldar, Wuaxtex No. P-2-36,
Station Head Quarter, Narengi,
Guwahari-T781027.
- Applicant.
~AND-

1] Union Of Indis,
represented by the Secretary
toe the Government of Indis,
Ministry of Defence,

New Delhi,

2] The Additionsal Director General of

- 9taff Dutiez, General Staff Branch,

C?Abk_



Army Head Quarter, PO-DHQ,
New Delhi - 110011.

L2y
ek

The Brigadier, Station Commsnder,
Station Cell,

Head Quarter, 51 Sub Ares,
Narengi, Guwehati-27.

- Respondents.
DETAILS OF THE APPLICATION:

PA TICULARS OF THE ORDER BAGAINST WHICH
- THE APPLICATION IS MADE:

bt

. The instant spplication is made against
Office Order No. 7202/Est/R{DIS) dated 15" Nov.
2002 issued by the Respondent No. 3 by which vour
epplicant Was put to compulsory retirement from
his service with effect from the date of receipt

of the order.
2. JURISDICTION OF THE TRIBUNAL

The epplicant declares that the subject
matter of the instant spplication is within the

Jurisdiction of the Hon’ble Tribunsl.

3. LIMITATION

y "
At
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The applicant further declares that the

‘application i3 within the limitation period

prescribed under Section 21 of the Administrative

Tribunal Act, 1985.

g, . FACTS OF THE CASE

Facts of the case in brief are given

below:

4.1] That your humble applicent is citizen of
India and as such, he is entitled to a&ll the
rights and privileges and protection granted by

the Constitution of India.

4.2] That your applicant begs to state that
he joined under the Respondent No. 3 in month of
June 1975. He was initislly sppointed &s
conservancy sweeper and after that he was posted

as Chowkider in the vyesr 1981.

4,31 That vour sapplicesnt begs to 3tate that
he had earlier filed an Original Application No.
118 of 1894 before this Hon’ble Tribunal against
forceful resignation by the authority. This

Hon! ble Tribunal slso vide its order dated 04
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May 1995 =ze

e §

aside the decis

authority accepting resignation of the spplicant.
After that he again filed the Originsl Applica-
tic:n No. 126/98 =against non-promotion of the
epplicant .since he hsas alreédy completed 25 yesars
service in Group D Post. The Hon’ble Tribunal
directed the Respondents to consider the case of
the applicant for promotion to Group € post -
considering his length of s8service and other
factors 50 that the spplicant can go to the
higher _rank. With this observation the Hon’ble
Tribunal allowed the spplication directing the
Respondents to consider his case for promotion &as
e’xpeditiously as possible prefersbly. within a
period of 3 months from the date of receipt the
copy of the order. But the Department rejected_
the claim of the applicant snd he was compelled
to file snother Qriginal Application Neo. 181/2001
before this Hon’ble Tribunal. The case was
finally heard on 13-02-2002 &and the Hon'ble

- Tribunal was pleased to direct the Respondents to

consider the case of the gpplicant afresh for
p"romotion to any of the Group C post within a
period of from the date of receipt of this order.
The - applicant was also directed to produce the

Original Certificste of Matriculation oY its

W

|
|



equivalent snd other documents to gatisfy the

authority as to his eligibility criteria within 3

months. Subject to observation the application
was allowed. Accordingly, youtr applicant produced
the certificates of matriculation before the
authority. BL‘Zt after 4 months of expiry of the
afoz:esaid judgment your spplicant was compelled
to send an advocate notice to the authority. The
Administrative Commandant, Station Cell, Hesd
Quarter, 51 Suk-Area, C/o 9% APC informed the
advocate o©f the sgpplicant vide letter No.
7202/Est/R dated 2™ November 2002 that the
individual wivll be informed &as and when vacancy

will .be filled up.

Arnexure-A is the photocopy of Judgment
and order dated 4™ May 1995 passed by
this Hon'ble ATribunal in ©O.A. No.
" 118/94.

Annexure-B is the photocopy of Judgment
and order dated 15™ December 2000 passed
by this Hon’ble Tribunal in Q.A. No.
126/88.

Annexure-C is the photocopy of Judgment

end order dated 13™ February 2002 passed
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by this Hon'ble Tribunal in ©O.A. No.
- 181/2001.

Annexure~D i3 the photocopy o©f letter
No. 7202/Est/R dated 2™ November 2002.

4.4] That vyour s&pplicant begs to_étate That
the x. . izzc o 2~ .2 «f oo i o7 = Respondent
No. 3 issued én Qffice Memo No. 7202/Est/R (DIS)
dated 14-08-2002. The said Notice was issued
ageinst the sgpplicant cha;ging him that while
enrolling as conservancy weeper in the vear 1975
in Station  Hesdgusrter, Guwahati;f willfully
furnished false information for getting job of
congervancy sweeper by changing his name from

Zakir Hussain to Jagir Basfor and by declating

79

himgelf as schedule caste. The spplicant denied

all the charges leveled sgainst him. The enguiry
was ordered sgainst the spplicant under Rule 14
of C C 8 {Cé & A} Rule 1965. The orsl enquiry was
conducted ragainsc the spplicant by the
Department. The department hss also submitted
photoceopies of aome-‘dacuments. Youx appliéant
denied the charges and demanded for submigsion of
original copy of the said documents. But the

Respondents refused to do so. The Oral Inguizy

"
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was conpleted  snd the Respondents issued Office’
Memo No. 7202/Est/R (DIS) dated 18-10-2002. In
the szaid Office‘ Memo the applicaﬁt was given an
opportunity of making represgsentation within 15
day=2 of the receipt of the Memcrandum. Accor-
dingly, vyour sgpplicant submitted his representa-
tion om 21-10-2002 before the Respondent No. 3.
But the Respondent No. 3 vide his order No.
7202/Est/R - (DIS) dated 15" November 2002 in
exercise of the power conferred by Rule 11 cf the
Central Civil Services ({Classification Control
Appeal) Rules 1965 compulscrily retired vyour

spplicant from service.

Annexure-E 1s the photocopy of 0Office

Memo 7202/Est/R(DIS) dated 18-08-2002.

Annexure-F is the photocopy of PRepre-

sentation dated 21-10-2002.

Annexure~G is the photocopy of order No.
7202/Est/R{DIS) dated 15" November 2002.

4.5] - That yoﬁr applicant begs to state that
he has gserved as Mate from 05-01-19%71 to 2Z20-02-

1972 in 1%4¢ Picneer Company under the Ministry

i



of Defence. On the basis of his gervice hLe
approached the Office of the respondent No. 3 for
his suitable appointment in General post'Mate or
Chowkidar as on”that time there are vacancies of
20 Malies sand 12z Chowkidars were availsble. The
' Respondent No. 3 promised him'to gpproint him &
general post but surpriéingly and secretly he was
gppointed as conservancy 2Sweeper without his
knowlédge. But the sappointing authority did not
issue eny sppointment letter in this regard as
the reason best known to the Respondents. It is
worth to mention here that after full Police
Vex:lification he was appointed in the said post.
He has not produce any schedule caste certificate
as claimed by the Respondents Now. After 45 days
of his joining in the said post in the year 19875
he came to know his that his name was changed to
Jagir Basfor. He verbally protested before the
guthority but the authority concerned tcold him
that if he did not sign his name as Jagir‘Basfor.
then he will not get his pay and his service will
be terminated. In the year 1881 he was posted a=
Chowkidax, after that he filed an affidavit 27-
02-1587 before the Gopel Ganj Court, Bihar
changing his name from Jagir Basfor to Zakir

Hussain Ansari. ' ' /

N\a\ :?, w%



4.6] That vyour applicant begs to szé;e that
for last 27 yearsv he 13 working in this
department,' but surprisingly now the Department
has issued the Office Memo charging him that in
initial appointiwent he frandulently changed his

name for gsaining his sppointment. But he never

‘changed his name a3 Jagir Basfor instead of Zakir

Husseain. The .suthority themselves has changed the
name for their own interest. He has not produce
sny schedule caste certificate in this regard.
The Hon’ble Tribunal inay ke pleased to direct the
Respondents to produce sll the Original Certifi-
cates including Caste Certificate, &ppointment
letter of the applicant and his past experience
certificate as Mate in 1946 Pioneer Company under

Ministry of Defence. Also the Original Police

- verification report for his sappointment in the

post:. of congervative aweeper.

4.7 . That vyour sapplicant kegs to state that

earlier alsc the Respondents tried to oust the

spplicant from his zervice by giving him forceful
resignation. But due to timely interference of
the Hon’ble Tribunal the Respondents failed to do

So‘

! G
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48 That your applicant begs to state that
"f:he gaction of the Respondents i3 malafide and
:;also to suppress the appliceant for not giving him
due p‘romotion‘ in time. As such, now the
‘;Respcndent No. 3 has given him compulsory
%retir_ement tc finish the career prospect of the
;applicant. As such, it is a fit case for
‘éim:erf-erence of the 'Hon’ble Tribunal to give
;necessarzy direction to the Respondents for
fsetting aside the impugned office Order by which

ithe spplicant was compulsorily retired from his

4.9 That your spplicant begs to state that
;:recently one Sri Gajen Phu}:an has been appointed
'in the post of Conservative Sweeper by producing
'éa false certificate of handicapped in the post of
fSC/ST. From it sppears that the Respondents are
‘!adopt.ﬁ.ng such irregularitiea for their personal

gain.

.4.10 That your applicant submits that the

‘action of the Respondents is mala fide, illegal,
,farbitrary and whimsical and also with & motive

‘behind.

o
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4.11 That YDur gpplicant submits that the
Respondents have tesorted the colorsble exercise
of power to deprive the sapplicant from getting

timely promotion benefits etc.

4,12 That the applicant submits that the

Pespondents deliberately done serious injustice

by giving mental ‘trouble to the sapplicant by

giving him compulsory retirement.

4,13 That vyour applicant/ submits that the

| - Respondents have violated the fundsmental rights

of the spplicant.

4,14 That this applicaticn is made bona fide

and for the ends of justice.

S. GROUNDS FOR RELIEF WITH LEGAL PROVISION:
5.1 For that, on the reasons and facts which

axre nearrated sbove, the action of the
respondents, is prima facie illegal and

without Juriasdiction.

5.2 For that, the actions of the Respondents
are not maintainable in law as well &s

in facts.
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For that, the gpplicsnt has salready
completed 27 vyears of service in this
department now the Respondent No. 5 is

digging a matter pertaining to back of

.27 vyears only to deprive the spplicant

from his due promotion snd other gervice

bhenefits.

For that, earlier also the Respondents
has forced the spplicant to resign from

his post to accommodate their interezted

- person but due to interference of the

Hen’ble Tribunal the Respondents failed

toe fulfill their whim.

 For that, the Respondents have failed to

Produce the original documents of the
spplicant in spite of repeated plea of
the sgpplicant at the time of inguiry
conducted against the applicant by the
authority. As such, the impugned order
of compulsory retirement of the appli-
cant i3 liable to be set a=zide and

quashed.
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2.8 For thet, in any view of the matter the
action of the rezpondents are not.
Sustainable in the eye of law.
The spplicants crave leave of this

 Hon'ble Tribunal to sadvance further
grounds at the time of hesring of this
instant spplication. ‘

6. DETAILS OF REMEDIES EXHAUSTED:

That there 13 no other alternative and
eﬁficacioﬁs remedy available to the applicants
- except invoking the  Jjurisdiction of this
Hon’ble Trikunal under Section 18 of the
Bdministrative Tribunal Act, 1985.

7. MATTERS NOT PREVIOUSLY FILED OR
PENDING IN ANY OTHER COURT:

That the applicant further declares that
he has not filed any spplication, writ petition
or suit in‘zespect of the =ubject matter of the
instant application} before sany other Court,
authority, nor any  such application, writ

petition or suit is pending before any of them.
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RELIEF SOUGHT FOR:

Under the factz and circumstances
gtated above the applicants most
respectfully prayed that your Lordships
may be pleased té admit this petition,
call for the records and after hearing
the parties on the cause or causes that
rmay be shown end on perusal of records
to grsnt the following relief to the

spplicant:

S.i te direct the respondents to
set &side and quash the impugned order
No. 7202/ Est/R(DIS) dated 15" November
2002 by which vyour applicant was

compulsorily retired from his service;

8.2 to grant such further or. other
relief or reliefs to which the spplicant
may be entitled having regard to the

facts and circumstances of the case.

g.3 Grant the Cost of this

gpplication to the spplicsent.
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INTERIM ORDER PRAYED FOR:

That vyour applicant meat respectfully
rrays an interim order before vour
Lordships that the impugned Office Order
No. 7202/Est/R(DIS} dated 15 November
2002 (At Annexure-G) msy be stayed till

disposal of the case,.

Application Is Filed Through

Advocate.

Particulars of I.P.0O.:

I.P.0. NO. TJ(51545 6

Date Of Issue (9.1l. 2002

Issued from Guesdode T U0,
Payable at Guedals 6RO

LIST OF ENCLOSURES:
A3 stated sbove.

- Verification.
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VERIFICATION

I, Sri Zakir Hussain ﬁnsaxi,'SfQ»Late
Mosafir Ansari, Chowkidar, Quarter No. P-A-3§,
Station Head Quarter, Narengi, Guwahati-781027,
the  spplicant of the instant case do hereby
sclemnly verify that the statements made in
paragraphs C\‘\/({‘z/é“g/ C«'Q/ &7 4o @9
are true to my knowledge, thoze made in
paragraphs (3 GG, ———
are being - matters of records are true to
inforﬁation derived therefrom which I believe to
be true and those made in paragraph 5 sre true t©o
my legal advice and rest are mmy  humble
submissions before this Hon’ble Tribunal I have

not suppressed any material facts.

And I sign this verificsation today on

this the 259}, day of Woode,2002 at Guwshati.

md Z/V/AVC» 7+a/</sﬂm{ Y 2%

Declarant



-

Awam?\éﬁ | |

=
—\T-

CENTRAL ADMINISTRAT IVE TR IBUNAL
GUNAHATI BENCH

N

Original Application No. 118 of 1994,

Dste of decision & This the ath dsy of May, 1995,

The Hon'ble Justice Shri M.G.Chaudhari, Vlce-Chdlrman.

The Hon'ble Shri G.LiSanglyine, Member (Administrative).

Spri Zakir Hussain Ansard,
osafir Ansari,
Station Headquarter
Querter No. P.A_356
Narengi,
Guwahati-781027

++o Applicant
By Advocate Sri M, Chands

-Versiys.

1, Union of India
Throu?h Secretary,
Minis of Uofence.
Neow Delz
Jd o N 2, Administrative Commandant,

Statl on Headquarier - 51,
Sub Area Narengt,

Guwahati-7381027 veeess Respondents

By Advocate Sri S, Ali, Sr, c.s.5.cC.

‘lo

This is somewhat an un
"\\

o ‘the applicant has placed himself into difficulty owing ’
" to his ’1ntemperate ctmduc’m The abplicant joined the

—

fortunate case in which

figerméi

!
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‘/ (‘him relatingi tovpo\r’glﬂrms of . his*“’d'fflce‘ duty«aandx T YA o
"'d - M

quostionod he wes :piqued and tushed to tender ‘8 lottméP

of res1gnat1on—s-’zGTE“EZT”ER’Q":ZZGHd thought' he
—_— o e

Vv applied for, withdrawal of,’ the‘said reQignaiion alloging ’

jthat it has writ{en under dureséu He filed that application
'jto the Brigs Qi 51 Sub a)ea.uyarengi. At the same timo.A"

*alﬁb*submitted on appeai td AH Qjarters (AG 4 Civ'D'),
. DH) wNo«ﬁbethiJ!fhe appbihting authority dses Station |
"Commandet however accepied the reslgnation on'16.3. %4,
' A notice was 1ssued to him dated 10.6.94 direct ingphim
;toxVacate the‘Govt. accommodatioh No..A/A-?S by 25, 6. %4,

' i
3 »Thevébplicantfhas theteforezapproached this Tribunal by

presbnﬁing;this.0;A.*on;2216194“ He'prays that the letter
o ~»~@ofmfésignation given by him and the notice bp vacate the

t
(‘ ,! !L{L'S !' ry“ -

d‘aafimghtai,quafter be sbtnaéidet1 SR

A

2{ It appeafs tha{ {He ?Bpliéant was aspiring for

1

. ’brdmoklbn to the’ rahk Uf‘§§9 wfké$pef and had appeared
- ,ll bbforb an gpﬁgfview/ieS{ Boatd on, 25/7% Januery; 1994
bhtﬁhad n;t*been sel&b{bdrhAbcotring to him he had been

R AT

"o qbﬂ“ﬂﬂdﬂ'”RWthgf011V(dehibd {thEaid bromoiion hence he has also
| ‘ﬁ’rbybéxfOr the tellef bf érbmotioni '

SR, j i o R RENR o ey
1' '
*d“ 5 vchahdé ihe ibéfNed counsel for the applicant

’“‘ghbmit{eé that,ﬁinté'{he 1bttet of resignaiibn was hot
Wri&ien voiuntarily srid had "beert sBlight to be withdrawn

the rQSpondentb ‘have’ 8c£eddarbi£rarily in purporting to

. ~ e
e N BN SIS
Ve D _-,'l....‘v:.-v

'

AT ; ocoopt 4t and to direct the spplicant to vécate the
,jf;w ‘ *)guatief bh-the’ OSSDMptibh that he had ceased to be their
- TR ‘1 b
S TR T *employeeo He fu:ther submikted that as. the applicant hes
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served for 19 years it is very harsh upoﬁ him to be-
required to lose the job in pursuance of some act done
by him in the hest of the moment and as he had tried
to rectify that mistake in good time.

4, The re§pondents contend thét the applicent woas
questioned ar regards certain matters pertaining to
his duty and inrtesd of giving ratinfoclory ancwers :
he had himself tendered the letter of resignation i
voluntarily and fh&£ had been aQoept@d by the authority !
after cue consideration. They deny that the letter of \I
refignatibn was given undef duress. They haQe pﬁrported

to say that the letter of withdrawal of resignation was

given by the applicant on 17.3,94.38fter the rrsignation was
was accepted on 15.3.94, '

5 The respondents next contend that as the Board -
of Officers did not find him suitable for the. promotion

after the test was held he having secured lowest number

of marks namely 12 out of 100 he was ﬁot promoted and the

grievance of the applicant in thst respect is untenable,

The respondents therefore contend that the applicant is
| ~ not entitled to be given any relief,

T '6. The question as to from What point of time 3
| | lettetr of recignation becomnrs e{fective and under -hat

circumstances the request for its withdrawsl may be

ﬁ entertained and vhat is its effect is a vexed question.
‘ Ordinarily where the resignation happens to be voluntary -
/

“thetre wotld be ho question of it being withdrawn, In the

Ccontd,..P/4
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.instant case there is an allegatlon of durass and trnt

.raises the question of fact calling for evidence and

© we are convinced that " havinglregard to the C1roumstanogf

Y
] Y
P

oo

enqulry. We do not propose to enter into that field as

enlisted below the applicanilmay be granted relief in

equity leaving thesquestion ot diétipllnafy actionlopen;

74 The grievance made by the applicant as regards
promotion reflects his 6isappointment as he seems to be
brooding under the thought- that EVGH after 19 years of
service he was not able to get that benefit. In this
background his earliest versionwabout the allegation of

duress relatlng to the letter of resignation contained in

the appeal Annexure~5 which was 5uppoeedly submitted by

him has to.be understood ‘He has narrated that it was

.on 28.2 94 that he was questioned by Lt. Colonel D.N,

Slngh relating to his personal offairs and the questlons
asked were objectionable, Accordlng,to him the staff
of ficer was also pmesent-in'{ne room and there were 3 .

uniformed Jawans andfthe doof of.ihe'room was.bolted

and that in that sltuatlon on being asked by Lt. Colonel

Singh to write his resignatlon letter on-a plaln paper
although 1nitlally he refused to do so, he wrote it on
being threatened by Colonel Singh. ThlS allegatlon is
denied by the respondent%. Accordlng to them %he applicant
was questioned by the officers on: Ist March 1994 and not
on 28,2 94 as alle ged and that ln fact on ... “r

that day Col. V. Kapoor was away {rom the of fice when the
applicant had written the resignatlon. The applicant has
mentioned in his appeal that Colonél Kepoor was present

in the room; /Ahﬁ”"'

COﬁtdo 0- ey p/5
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8. Mr. S, Alf{, the Sr, C G.S C. has produc d ‘(he

copy of the letter of re51gnatloqﬁ It is wrliten in Hlndi

~and reads thus @ ' | x‘ n . 1C.m
O "mmz ”M"\\«r\ m ‘°\"5 S
l- M-
-m‘xl m Az S\?*’\‘/’“ a\m g

l\
ThlS copy bcars the dote as l 4 94 and not as

i 282,94 or as 1.3, 94. It i¢ contendad in para%goph o | }
;g{i of the. wrltten statement 1hat the app11Con1 was confu"ed

B %  as he has’ signed the resignation létler and” pul;iho date

- 3s Ist April; 1994 instead of Isi March, . 19®4 Thmgapplicant

in his rejoinder hes onCleGd this lp trr as . not the same

: which he had written. It is not Nececsary to enter into

P that . con%xover¢y but *uff:ce it to vay 1hal if 1hn

. , f
respondents were to act on this le*tcr slnco 1t ¢ hows o
% hsve been datecd 1.4, 94 they could not . have purporfed to
(S| '
% accept it on 16.3.94, The respondents have not choten to
| .

. produce the original letter. It is more agon121ng thet

. although they have steted in the written qtatemont that
the copy was attached to the veitten statement. nélther it
is so attached and for thet matter Other‘annexures referred
to in the written statement are also not preduced alongthhif
t he written statement, They want to corrélate this letter |
to 1i3/94 but whether the 1etter of resignation was ]
originally written on 28,2 94 or on 1, 3.94 itself is a

oy .
disputed point. We will assume for the tlme be;ng thot this
.; ! was the letter wrltten by the applicant on 1.0.94 The _
E*q;ﬂ language of the letter indicateo that it may not have been

1 voluntary as the words >}((0‘ 7n\ﬂ4l-—— &lﬁ\wﬂ \R"H‘ % !

—_~— would suggest. The applicant was 1ikely 1o have

Contd..P/5
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'in ] balanced way and seems to have wriiien the: resignction'

.9;'!'
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having carriod the belief thai inJusiice was done io hirt as

he was not qiven pr omot fon and was not likely to, have acted

under stress. After reflection he seems to have realised
that he had acted to his detriment and had thuq submitted
the appiicatlon on 7‘3.94. withdrawing the resignation.'

!1"0

Althbuqhﬁiheiailegation of duress exercised by the officere:

'isihotﬁestablisheo we are- inclined to. take the view that

the«feéignation was product of stress of the situation

‘andmgiven'in exbremely agiiated state of mind by the

applican‘m The resignation i.herefore appears to havé heen

‘involuntariiy glven, 14 I i

1 'f:"h‘ i,i . ‘f ot
ELs A0
*i‘ ‘:4 . V‘ i

;As stated earlier, the reSpondents have not a551gned

CF L ’f( Sy gip # {i e

H_anyxgood ;reason as to why»thezrequest of the applicant to

"1D,1v 1 .y

withdraw the resignation was . not considered before arcepting

the resignation on 16 3. 94. We are inclined to think that %ﬁ

Yo, Tl 1y : ‘I“ A R YT T Y

:"in,paragraph 15 of the “mitten siatement the date of that

application ‘1s advisedly stated as 17, % 94 although at the
hearing Mr. Ali, the Sr.‘C G. 5.Cy was fair enough to state
ihat the date should be read as 7.3, 94, Heie is therefore

8 case where there has been non-application of mind to the

requestiof the appiicant to withdraw the resignation lotten

B
10, ¢ The written statement does not throw much light
on the matter. It appears that the applicant was questioned

for s ome’ lapses in duty.,lt is not therefore possible to

4]l

draw any irnference which we are also hot called upon to

draw that the applicant was guilty of anyqserious misconduct.

'..' '3,\ \‘J Tﬂ/

' z
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From panagraph 15 of the V"ltten statement 1t lq clear

that even the offlcers and in

nart 1c 'Jl ar C olonel Ka poor
Iaadv,in*4

?Qﬁ@d to :ort out” the problem amicably and

seemsgto:have even called ihe applicant to meﬁt him.

It . 1s'stated“that -Colonel. Kapoor:had inwfect‘agvi ed

he

“ktsegto meet him. That

ST e i

concerned were thomeelves
A ,,r’!';.u!: ‘

keen‘to See that may not los

e the JOb andwwere Willlng
TR Do o
' ..‘./‘-‘g“,n\‘.« , Taa " 1
to reconsider 1f proper responsa was shown by him. It is
HR L N SR SUAL NV

clear that the appllcant could not thlnk about hlS

future dlspa551onately and had acted somewhat rashly.

It appears that the adv1se to recon51der the resignarlon

was glven on 7 3. 94 and the lniter of withdrawal,

given by ﬂwe anpllcant on the very day i, e.

uas also

7. 3.94 There'

is no denial in the written statement that the letter was

not given on that day, It therrfore clearly anprars that

"\ the deoiSJOn to accept the resignat ion was taken'byfthe

BPPOlntlng authority on 15,3, 94 without Serioosly5.

considering this letter,

11, For the aforesald reasons we do not think that )

the applicant Should be penallsed on the technlcal gr ound

of tenoering r951gnataon letter to Lhe evtant of requiring'

him io lose the benefit of his long service of 19 years

more particularly a8s from the written statement it ‘does"

not appear

{hat there would be > 3ny se serlous problem if the

o —

"t m—— iy St

applican+ is contlnued in Service.

s
-

At
A

In the resim& we set aside the decision of the
appolnting authority accepting the re=ignation of the

Contd...?/e-f
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. applicant and dlrect that the applicant shall be deem%ﬁ

to have contlnued.ln service all throuqhout

The rerondents are cirebtcd to allow thef
applncani to resume hlS ouly 1mmedlotely and Shdll

oive him beneflt of contlnuity. ,,1;;

However as the applicant,did not factually
- work st least from 16 3.94 hg shall not be eli’gibleA

+to be paid back wages fox L%e period frOﬂ that oate s

tlll he is allowed to resume duty if that evenitakes

place withln_one monLh from the oaLe of recelpt of copy

- ofithis Qroer and if there is delay beyond one. month

{’5"\1“' Jb:: S
~ he will be entltled to be pald the full-wages from Sl
' 3 ar. o N .

;?xDir "of one month's perlod tlll he 1s allowed to resume '
gkl b R . L e !
the duty. » -

‘Q if,- The respondents h0we\er shall glve h1m notional C
! o s . . p— Y M. .
benefit as treating him, on continUOus duty. o W

'ﬂy‘»'-»..‘;} - ‘r T

.Q§No relief lsfgronted,asefarnas@&he claim for

X

It is made clear. that this order is . confined
| ’“to the question of resignatlon and the reSponnents will

'vnot’be precluded by this order from taklng any discipllnary ;
_ &
¥

'“iactlon against the applicant in accordance wlth the law i

end the xules 1f 1t is called for as regards any

'
)
!

‘ mlsconduct preceding the date of the letter of the

eslgnation.

Contd...P/9
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sequently the order dat
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from Service,
ey

vacate ‘the quar
Will'be at liberty to 4 axe that
héf;aﬁ éhd:the ruleébind

ependently of the er';er .
”dc’i'tle'dv»' 1b. 5. 94, - s S

15e0 on the: ground
N

‘ccommodat jon
- e T o

24 10.6.94 calling "
upon- t he 8pplicant to vacéte the Govt,
C— : I

1
quashed .as it was ba

is

T

Of resignation

Howevey

ter for-any other roas
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. _ ~ decisjon,
f . e

| o The oA
. | e
: ' N6 orcer

- .

| Ly
is allowed in’4

if the applicant is liable to

on Lhe fespondents

actjon_in-accorﬁance

95 1o costs,
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Orlglnal App1matlon No. 126, of 1998.

" Son of late. Mosafir Ansari,”

@

CENTRAL AD«1I[\II51‘RATIVD TRIBUN/\L GU‘JAHAI‘I

N

BENCH.

;h Date of Oxder This the l9th Day of December, 2000.

The Hon‘b\@ Mr Justice D. N.Chowdhury Vic -Chairman.

The Hon‘ble Mr M P. Singh Admin:strative Member.

Shri ZakirAHussain‘Ansari,‘ _
o
Working.as Chowkidar, LI
Quarter No. P-A-36, "
Station&ﬂeadqudrtur, ~

Narangi, Guwahati-27 . « « Applicant.

by Adveate Hri o AlAnmed,

, Y “ ',»- "
g W, ),

- Vergus =

1. Union of India
through the Secretary,
Ministry of Defence,
New Delhi.

2. Administrative Comméndant,”
Station Head Quarter- 51,
Sub-Area Narangi,

Guwahati-27. - - « + « Respondents.

By Aadvocate'Sri A.Deb Roy, 5r.C.0.8.C.

CHOWDHURY, 03 (V.C )

It is a case of public 'servant who is holding the
S ame posr'for the last 25»yéars.'The apﬁlicant is a civilian
employée’in_Defenqe Serv;ce-ahdiappointed in Group D post.
The apﬁlicant was;appointed'On‘1.7.1975 as Chowkidar. He
is a Matriculate by qualification. Rules contemplated for
promotlon of Group D post to Group C Wthh is also a non
selection post. According ‘to the respondents his case was
considered for promotion but not found fit. pPromoticn is
toabe.made froim Group D poéts, naﬁely conservancy Sanitary
hate/Ldnd Supervisor with 5 years regular service in the

grade. The Group C posts should entirely be Lilled up by

F~—
promotion, failing which by transfer, and failing both by

y . o contd.. 2
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yfdiregtugecruitmgnt,‘ The reSpondenLn aLatcd that tho-fulés
nk can ‘pe promoted '

so. that personb from 1ower ra

arc made
ion for withholding ®i
1) .ll.‘ . . . ‘w{;'.:g

to Q&anr rank LThere 1s.n0O justi£LCat

promotion of a pursonlfor ébout'zg!;;grsﬁHOn that ground ﬁ%

alone; we direct the reSpondents JSNEonsider ﬁﬁe case Of" %
on to group C post consioeliné

the5applicant for prOmOtl
his length of servmce and otho* facthglsQ'LhaL thn applicdnh
wlth this obaervation we allow

highexr. rank._
8 fo conslder

can go to the
his

ion dlrecting the LeSpondent

the.appllcat
. case for promo;ion as,eXpedLLiously as posgible, preicrabLy
i receipt copy

within a period of 3 months from the date o
of this order. - o
There‘shall however; pe no ordér as to costs-
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original Applicatlon No. 181 of 2001.

flbrunry; ?0021 ' '

:?' LR @""G’Ej

.N.Ghowdhury.'v1mewcha1rman..
IThé Hon'ble Mr K.K. bharma.

FEN on thie M JuaLJce D

Adminiatrative Member.

Sri Zakir Hussain Ansari
Chowkidar,

Station Head Quarter. ’ ‘ :

Narengi. Quarter No. P~A~3611' , , - '
Guwahati-27, i . « « « Applicant.
By Advocate Sri A.phmed.

- Vﬁgmum'—

e '_V R Union of India,
e "3, represented by the Secretary
S 2 O ‘the Government of India, : :
ﬁ‘i’;*/‘ thininLry of Defence, - : L
f' ! »'New Delhi, 3 . ‘
‘3%&15 " &.,The Adminibtrative Commandant.
VR .7 . . Station Head Quarter-53, - .
Nt Y. sub Area, Narengi. Guwahati-27. -+ « Rezpondents .
\,‘;‘\ v\',‘\‘.-' ..\-'“ i o .
‘«—\,,;";_,.r

ByAAdvocate Sri A.Deb Roy, sric}o;s.c. 3 .wi.

2
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QR DE
CHOWDHURY 7, (v.c)

™is {s the third rouud oi litigation‘ The

applicant £irst Joincd the service WiLh the rcdpondents

- as Chowkidar WGy back in 1975. He Lcndo"ed resignation

on 28.2.94 On 17 .3.94 the applicant made an application

for Wilhdlawal of hiJ resignation- However

wag acceprd on 16.3.94.

his resiqnation

He' moved this rribuna] by Wuy

of an o. he which waa J@gian :

red and numb@rcd nn 0ok 118/94.,

The Tﬁibunql by lts judgm&nt and order dated 4 ' '

/»"~/“V/aside the deciqion of the appointing nuLhoriLy mccepting v
e

Lhe r

q.
GSignathn of the applicant and’ordered that the

contd. .2
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applicant shall be deemed to hdvélcontinued ih-service

éll thxoughout. No relie

d. The- appliCan; moved the
q‘- .

ATtibunal again by way Of o Ao 126798 aeeking tor a direction

fox promotion. chaid@ring the

‘the Tribunal held that there was no justification for

Withholding promotion of afper"

B T A 5 P

sy TR WS

ﬁ**led gOntovthe higher rank The

S
decisﬁgn?ggirendqud was bo avoid stagnation.
&!‘ " ,t LAl

s STt
~.

By order

=
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~., T
; N

‘) , dated 1043, +2001 ‘the respondentq turned dOWn his cage.

5 . 2. Heard Mr A.Ahmed learned couneel appearing for
e S~

the applieant mnd ME AJpub . Roy.

lenrned dr.c.c.u.c for

the reapondents. Mr Ahmed, the learned Counse ]l aLatnd

and conL@nded thaL the -¢age of the dppligant wag not

conaidered in right perSpectivo which caused irreparable

loss to the upplicant. Mr Dub Roy. the 1earned Sr.c.g.s.c

i S © - on the other hand submitted that the appliCant was
i . -
%

found . eligible since he did not: pcsseso the minimum

educational qualification 1.e. Matriculation or equ1Valent{

Tha rejection order dia not indicute on what reason the

——n s

app]ication was rejected In the written statemcnt the

respondenta howeVur astatad Lhav though he 'WaS asked to

producc the original L@rtif1Car@ aincc he

did not produce'

not be. (onaidcrnd M Ahmea, e
\ - learned counsel submitte

d Lhat the applicant possesses
"""

and

the sahe his case could

required quqlifiCatlon and the applicant 1s ready
willing to produce tha orianal ccrti[icaLe.

contd..3
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In our view it is a Lit casc Ln which the reepon-
d&nﬁz nuud Lo conalder ufrnuh the &anu oﬁ the nppliunnt
dUbJPCL to cliqihility criteria. The reapondontu are

accordingly directed to consider the case of the applicant :

afresh fox promoticn to any of the broup c post Within

;
a period of 4 months from the date-of.receipt of this {
order . The applicant is also directed to produce,the ‘
OFiginal cortiticete of Matriculation of its equivalent :
and other documents to satiaﬁy the authority as to his !
eligibility criteria within 3 months from today. f
4. uubject to the obu&rvation made above thc application
e 1¢ allowad There shall, however. be no ordvr as to costa. ;
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© NON-IMP LEM
(" * DATED

Siro - o L g R

[

C 1. ~Reference your Netice dated.""oé Oct 2002,

2. The direction ef Addl Dirécfior General of Staff .
‘Duties, SD=7 (Adm Civs), General Staff Branch, Army
Headquarterg vide their letter No B/69983/5D~7 (Aém
Ciy) dated 82 Jul 2802 has alresdy been informed to the
individual and Court and alse to?higher authorities
vide this.Cell letter Ne 7202/EST/R dated 13 Jul.2002,.

3. This office will take actiscr as per the laié.dewn
procedures-en the subject and individual will he N
in formed: ageofj‘i%!%m ool tun vaccaneres it e
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P
/ .. Telephone 36200
| /; {p , * Station Cell -
; ’ : _ -HQ 51 Sub Area -
/ o | . CIO%9APO
/. mowmsrEly o \ oet00z -

1. The underalgned is enclosing.a copy of the Inquiry Report submitted by the officer
appointed to inquire into the charge leveled against No 213030 Chowkidar Md Zakir Hussam
Anseri of Smuon Csll HQ 51 Sub Axeaf \

2. No 213030 Chowkndar Md Zakn' Hussmn Ansnn is hereby given an opportunity of
malcmg representation on the penalty proposed - on the basis of evidence adduced during the -
inquiry. The disciplinary Authority will take a suitable decision after considering the report. If
No 213030 Chowkidar Md Zakir Hussain'® Ansani wish to make any representation or
submission he may do so in writing and to be submitted through Administrative Commandant - -
Station Ccll to the undersigned within'15 days of receipt of this Memomndum | ‘

3. Receipt of this Memorandum should be aclcnowledged wk

i (ARBhano)
. . . Brgadier '
. C Stauon Commander '
To,
No 213030 ChowkldaerZalorHussamAnsan . :
StauonCe]lHQSI SubArea : - ..
C/O 99.APO , | S
Ry
Pé‘/&l) e C
!’c ,ejx
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MANUSCRIPT COPY OF THJ: INQUIRY CONTAI.NING PAGES 1TO 31,
APPX ‘A’ PAGES 1704,

APPX. ‘B’ e -

APPX ‘C’ o | |

ANNEXURLS (1) To @)

Sd/-xxx % ‘ T - Sdlxxxxx

Ratna Kalita X | Nagendra Singh

T e
LI P N

T g———— s - e .

Y,
N

Lt Col 2

(Presenting Oﬁicér - o (Inquiry Officer)
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H PROCE:BDI'NGS_ OF THE INQUIRY ORDERED UNDER RULE 14 OF CCS (CC & A)
4 +RULES 1965 BY BRIG A K BHANOT, STATION CDR NARANGI CANTT, GUWAHATI
/' THE DISCIPLINARY AUTHORITY VIDE THEIR _LETTER:'"NO_7202/EST/R(DIS) (i)

)_3 200 POINTING _IC-35820W LT COL NAGENDRA SINGH AS
AND SHRIRATNA KALITA VIDE NO 7202/EST/R(DIS) DATED

31 AUG 2002 AS PRESENTING OFFICER -

Sy
PR .

1. The iﬂroc‘eédings of the inquiry commenced at 1145 h on 10 Sep 02 in the Conference hall
of 307 Station Workshop C/O 99 APO, Presenting Officer Shri Raina Kalita was present with
required ,doquments in support of the conduct of the inquiry, -

2. The charge framed against No 213030 Chowkidar Md Zakzr Hussain Ansari of Station
Cell HQ 51 Sub Area vide Station Cell HQ 51 Sub Area letter No 7202/BST/R(Dis) dt 14 Aug
2002 was read oygx'f to accused in the language he u‘{xderslands is reproduced in succeeding paras.

3. Annexure-I o

Statement of article of charge framed agaiﬁst‘_Md. Zakir Hussain Ansari, Chowkidar of
Stn Cell HQ 51 Sub Area. ' .

2]

Article of Charge.

That the said Md @aku' Hussain Ans,ar:ii@;@ﬂkiddr while :fét'lroiling s_Conservancy

. v Swoeper in Station Headquaiters Guwahati willfully fomished false iiformation and suppressing

factual mIdrmation n gelling job of Conservancy sweeper by changing his name from Zakir
Hussnain tq Jagir Basfore and by declaring himself ag Schedule Caste, He is thus liable to .
disciplinary action vide Sub Rule (Vili)/(ix) of Rule 11 of CCS (CC&A) 1965, _

X Yy . ¥
That the said Md Zakir Hussain Ansari Chowkidar by his above act of furnishing of false
information and suppression of factual information at the time-of enrolment as Conservancy

Sweeper displayed utler Jack of devolion 1o duty and conduct unbecoming of a Governments:

servant thereby violaling Rule 11 of the CCS (CC&A) Rules 1965,

- ! .
4. Atticle of Charge (Annexure ID, In thabMd Zakif Hussaiir Ansari, Chowkidar was
enrolled as Conservancy Sweeper in the reserved post of Scheduled Caste Vacancy providing
false, information and getting sponsored his Home through local employment Exchange Guwahati
in May 1975 s;&recm'ded his home and address ps‘%under 1. o '

Sbri Jagir Basfore ~ -~ ST .
Village- Bhhika Chhapar e

PS &PO« Bhrey .+ I ;
Dist- Chihapra (Bihar) ‘ b
S/O Late Musafir - , i :

Caste = Scheduled Caste

On 27-2-87 he changed his name by producing ‘an affidavit from Bihar declaring his
name a8 Md Zakir Hussain Ansari and the same was published in the Assam Tribune on 05 Jul
1989 and the same was recorded in the Service Book vide DO Pt I Order No 20/90/Civ dated 11
Jun 90 Matriculation Certificate No F 042150 dated 21 ‘May 2002 which he appeared in 2967
issued by, Bihar Vidyalaya Pariksha Samiti, Patna, submitted by him shows his name as Jakir
Hussain §/O Shri Moulabi Mian. © = , ' '

.
! | Ny
T . !
Sd- X X X% o Sdlexxxx | . Sdlexxx .
(Accused Official) (Presenting Officer) : 4,  (Inquiry Officer)

\ -
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A

JInithe your ie from 151+71 10 20-02672 ho:hud served in- 194%1’101190: Cowmpany us Male
by giving his namo as Jukir Huss(un S/O Shn Moulabi Mian. .

of daughters as 14-6-81 and 21-1-83 which mentions his name as Md Jakir. Hussain Ansari.
However d\mng thxs period his name was Jagir Basfore in Records of Servxce

Thus he has given wrong mfonnauon at the 'ume of hxs enrolment and misled the

authorxty for gettmg Govt job of Conservancy Swecper -

5‘ . @ e I . . N ‘ '. . ) ) .
!

Chowkxdar of Stauon, HQ 51 Sub Area are proposed to be sustained are as gwcn ‘under :-
( :) R,ecord of Semce (First page)
(b) Medxcal Cerhﬁcate S o
(©) .. Employment Reglstranon Card (Goyt of Assam)
(@) Daily Part I Order No 01/82/Clv dt1 15 Jan 82 (Reclassxﬁcahon of Chiowkidar)

(¢)  Court Affidavit (Chmugmg his m;me)_ and Pa.rl. I.I Order No 20/90/Civ dt 11 Jun
90. i oA o SO '

(b anculamon Certificate No F 042150 dated 21 May 2002,

(é,) Service as Mate in 1946 Pxoneer Company from 15 10-7 110 20-02-72 Ceruﬁcate.

msucd by 1946 Pioneer Company.

(h) Birth Certificate of Son (DOB 18 8- 78) and Daughters (DOB : 14-6-81 and il-
1 83) respectxvely . :

4

6. AmexurelV. o 1 |
ﬂxst of Witnesses by whom the article of charge framed against Md Zakir Hussain
Ansan Lhowhdar & proposed to be sustmned Ofﬁcer holdmg the records

7. OUESTIONS BY 'I'H‘F INOUTRY OI'FICER

Ql. ~ Do you acoept IC-35822W Lt Col Nagendra Smgh a4 anuuy Officer to inquire
the article of charge framed against you vide Station Cell, HQ 51 Sub Area Memorandum
No 7202/ T/R(Dis) dt 14 Aug 2002 7 -

Ans 1. Yes.I accept Lt Col Nagendra Singh as Inqmry Officer to inquire the chargc

framed against me.
. SdlxxXX. . 8dl-xxxX . Sd/-i;xxx
(Accused Official) (Presenting Oﬁ‘xcer) (Inquiry Officer)

| #\ﬂ K - t@’}

G

. e e e vty
PO T - -l . e, * gt -

Blrth Certificates subxmtied by hun of hxs son shows the date of birth as 18-8-78 and that -

- List of 'do:cmnems by which the article of charge agamst Md Zakir Hussain Ansari
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Q2. Doyou ac.,cept Shn Raiim Kiahta appomted as Pwuemmg Omwr of lhz, inquiry ?
AnsZ No Ido not accept *Shn Ratna Kalita as Presentmg Officer. I have already

officer.

8. After hearing the article of c}mrge the delinquent official No 213030 Chowkidar Md
Zakir Hussain Ansari did not admit the charge framed against himi.and decided to defend the
charge dn'ough a defence assistant. Inquiry Officer had asked the accused official Md Zakir

from h]s nommmsd defcmce agsistant,

Hussain | Ansan to give the details of his, defence ass1sta.nt and produce \mllmgness Certificate

w‘

9, 'I‘ho Court was adjcumed at 1300 hrs on 10 Sep 02 aflor deciding that next hearing will

be fixediafler Willingness certificate from the defence assistant & received. -
10 ‘The inquiry was resumed at 1100 hrs on 11 Sep 02 in the Conference hall of 307 Station
WorkshOp C/O 99 APO. Shri Ratna Kalita Presenting Officer and accused Official No 213030

Chowkidar Md Zakir Hussain Ansan of Station Cell, HQ 51 bub Area alongwnh his defence
agsisiant Md Kashim Ansari were present

BRIEF );NQ STATEMENT.OF THECASE

11, ‘The Lrief of the case submitted by Presemmg O[‘ﬁcer Shri Ratna Kalita is ailached af
Appx *AY. No 213030 Chowkidar Md Zakir Hualiin Anansi of Station Cell, HQ 51 Sub Aren
while cmrolhng A Conscrvnncy Sweepaﬁ‘ in Siation Hondqmrtcfn Guwahati willfully turnished
false information and suppressing facj;ual information in getting 1ob of Conservancy Sweeper by

changmg his name from Zalcxr Hussain to Jagir Basfore and by dcclarmg himself as Scheduled

Caste, - . ‘ )

'A
12. On having been found out that‘f\lo 213030 Chowkidar Md Zakir Hussain Ansari lmd
fummhcd falso information and had suppressed factual information at the timo of appointment as
Conservancy Sweeper in Station Hondquarters Guwahati by changing his namo from Zakir
HussmL 10 Jagir Basfore and by declaring himgelf as Scheduled Caste, Station Commander, the
disciplinary authority Ordered an Ora] linquiry: and appomted Ingfiry Officer and Presenting
O{Ticer vide their Order No 7202/EST/R(D13) (i) dated 31 Allg 2002 and 7202/EST/R(Dis) dated
31 Aug 2002 respectively. Charge sheet ‘was framéd vide memorandum No 7202/EST/R(Dis) dt
14 Aug 2002. No 213030 Chowkidat Md Zakir Hussain Ansari was advised to submit reply in
his defence thhm 10 days. Hm reply was recewed on 19 Aug 2002 '

13. ’ The de.lmquem official No 21’3030 Chowkidar Md Zokir Hussain-Ansari was suminoned
Ly Inqmry Officer {0 appear before fie i inquiry officer vide letter No 21401/PC dt 06 Sop 2002.

Accused official appeared before the Inquiry Ofﬁccr on the dato ﬁxzod for the hcunng ic 10 Sep
2002 and subsequent days.

14. The Presenting Officer Shri Ratna Kalita produced all relevant documents as per list of
documents by which article of charge framed against No 213030 Chowkidar Md Zakir Hussain

Ansari of Station Cell HQ 51 Sub Area proposed to be sustamed the documents have been
venﬁ&l and found correct.

Sd/-xxxx ' ©o8d/-xxxx - Sd/-xxx X

(Presenting Officer) 16/9/02 | (Inquiry Officer
o '(Accused Official) ' '

ey ) i e o ﬁ’(‘&} e i s Lo

represenmd 1hfongh my apphcahon dated 03 Sep 2002 for changmg the presenting

y'(
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STATEMENT OF NG 213030 CHOWKIDAB MQ ZAK]R HUSSAJN ANSARl

l;( ; 'f‘, u’b

15. No 213030 Chowkidar Md Zalur Hussain Ansari of Station Ce]l HQ 51 Sub Area C/O
99.AP0, dul5l' warned states that :- o
4

16, I am serving in the Station Cell, HQ,51 Sub Area C/O 99 APO gince Jun 1975 I was
mitially appomted as Conservancy Sweeper; where as vacancies relating to other posts were
vacant. My name was changed as Jagir Basfore without my consent. ] came 10 know about the
change in my name at the time of initial first payment duting Jun-Jul 1975. I.had put up my
protest verbally but concerned authorities did not pay any heed to my protest. N%achon was

Basfore throhgh Court affidavit .

l . ' .
17 In du‘e course, aceording to existing rules my promotional aspects have been over looked.

8. In contravenuon to existing rules appointment of Shri D XK Bhattacharya, Shri JC Roy
and Shri Pulama Borah have been made. 1 had submitted application on 27 Mar 1999 and 14 Aug
2002 for redrcsstﬂ of my grigvances bul no 1cply has been received by the il dale.

19, OUESTIONS BY THE INQUIRY OFFICER

QL In your siatemeui, you have not men?xoned any relevani points wlich: substanhate your

claim/plen of innocence for the charge ffmned against you. Do you plead gmlty tmd admit the
charge 7 ‘ A "

Ans 1 No, I do- not admit the charge and I do not plead guilty. I ha,ve already submmed my

application 1 %th parawise comments on 19 Aug 2002 (Apphcnhon attached as Appx ‘B?).
QL Do you wish 10 defend the charge ’frméned agmnst you ?

- 182 . Yes, wwh to defend myself.
l

Q3. Doyouwishto nommate defencegassiﬁfant ?

Ans 3. Yes] I wish to nominate Md Kasim Ansari as my defence assistant.

Q4. Who is Md Kasim Ansari and what is his prbfession ?

Ans 4. He 18 my son. He is pursumg Bachelors of Educaﬁons (B.Ed)

QS. Havo you obtained wﬂlmgncss ccrtlﬁcatc from th.o dcfendmg assmtxmt 7.

h.

Ans S, Yes‘. I hcreby produce (lehngness Cemﬁcate gttached as Appx ‘C.

20). The court was adjourned at 1330 hrs on 11 Sep 02 after deciding that next heaning will
be fixed on 13:Sep 02 at 1000 hrs.

Sd./ixxxx ¢ - Sdlexxxx : Sd/n'xxxx'

R  (Presenting Officer)  (Acdused Officlal) (Inqry Ofloet)
. : A
R e e

S 3.

taken even aﬁer protracted representation to &orrect my name as Zakir Hussain. Hence:I had no -
option ralber than approaching the Courl for correstion of 1y powe {o Zekir Huysain from Jagis

e
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2). The mqmry was resmned at ]OOO h‘}’s on.13 scp 02 in the Conierence hall of 307 Station
Workshop! C/O 99 APO. Shri Ratoa Kalita' Presenting Officer, Shri Indreswar Shanua Pathak
official holding records, accused ofﬁcml No 213030 Md Zaklr Hussam Ansan and Md. Kasim

// Ansaii defence asgistant were present
Fd .
7
7 Y megmm_w Y TR INQ__H{Y OFFICER CONTD) -
Pag ' . AL (m Lo
fﬁf’? . Q6. thduh you‘@'chwmammmggmﬂnﬁmmLommfpmammmlusam;nﬁwhxle
B &ﬁm‘iﬁ?%y%g#?@?&i‘“‘f”f?’m”, 1?%%55%*?‘225?@%%39&&8@:1 o |
- i ' ! ' 5 ¢
38 -Ans Ans 6 shi VoY, don@my;regls,ﬁﬁo V! ;mﬁfore:mﬂocalfmnploymenﬁxch ge. |
' ]( . meﬂi‘f“" S SERFRRE v S FAT T TE R
Al \ Q ;‘%Dojyou knowawho has don half and how e
Ad ¢ Basforgb Val P e
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Whe g%;not‘ gotx youx' name rog:sterod and sponsored through local
employment exclmge,&what have,you to. say on the Identity Card issued vide Govt. of

S ”m‘aDepartmcm of,Labourtagamst Reglstrauon‘No>3820/7 5;isyued in favour of Jagir -
i ‘:Vl iv“}"'.“w {4‘0 :}t ;;%‘

A ? ‘&??ﬁl‘ f‘l:..l ’
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Q10 J""Dxd you report to the ofﬁce of Adm Comdt, Stauon Headquarters, Nara.ngl
u Caxnp, ,Guwahau on 29 May 1975 -for your intervened ' for recruitment of Sweepers  as g”,
" dlrected by, District emiployment exchange Guwahau vxde theu' leller No Ord

. - /201175/5612 dt 28 May 1975 i,
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g 11",3_ ’Atnthe _,_ch}mﬁalxpaymemsﬁﬁeg{_ﬁ’a JAT0 f.é’p“ﬁ‘omﬁ:teﬁtﬁ’dm;;dun ~rJuly
to lﬁz“GWTébW@ :

* Q 12, A How can you say that chango 1n name came to your notico dunng Jun-Jul 1975,
- . When signature on Medical Certificate issued by Med Offr, 1 Adv Base Wksp dt 3] Mﬂy
. 19/5 cj%ﬁarl mdmates as ggrnanlre of rJaglr Basfore can you recognize this 7
i ""?' { A M&Q
> 7!

Ans 12.% Yes, Ihave sxgned asg Jagu Basfore

I
{
. ¢ . Sl . 'L
or - S A
; ; B ‘

| Q13 Random chccks of pay bills No 7201/Est dt 11 Oct 76, dt 08 Nov 79 and 06 Mar
80 reveal that, these have been sagned as Jagu' Basfore Havc you signed these 7

Ans 13, Yes, Ihave slgued themn as Jagx: Bas.(‘oxe "‘"{' C

|

i |

Sd/-x x x x Sd/-xxxx Sd/-xxx x
(Prasantina NFFrar) A revvand NFRAtal) Tnavirr Nffecar)

,}i : . ' e
: ' . é{

P S

e ot . . ’ ~——
. €A 3 . . —

-— B . -
‘\\'_( A - Bix 2 - e e -
PR,

eand ot - ——



| N % Have ‘yoﬁ‘-signedonMcdioalzreolaé'siﬁcafion to.Chowkidar certificate iggued by,
Medical Officer of M Room, 222-ABOD dated 17 Doc §; ™ |

I‘; A' ‘ e ’,‘7 .
- An‘s 1 4.‘.nffm;aﬁhave-sgxgnodfaqfiqguggasfqrg@,,

, | ,
Ang 15, 1 received my first and ‘subsequent Payment till Jun 1990 ju the name Jagir
Basfore (Service Book verified and found correet). Thereafter in th name of Md Zakir
Hussain - Ansari sinee I hag changed: my name through Court affidavit on 27 Feb 1987
and change in name wag ncorporated through DO Pt I N}o 20/90/Civ dt 11 Jun 1 999.

b
i

Q 1(_5. *ﬁVhy did you take go long'ie about 12my§fsetazchmgc your.name,?,

de]g)3 has occurred, I djd not have any optiop left to be rather than going to the Court for -

s YOU L0 say ¢ o I -

AR 17, fifigcepted due lo:my.extreme poor cconomictedtiditiongh

© Q8.1 1t is evident that you had fumighed false information and Suppressed factual
inforniation during May 1975 at the time of appointment ag Conservancy Sweeper, you

continued ¢o $ign on pay rolls, medical certificates as Jagir Basalore thereby Suppressing
factual in formation, which ig fraudulent act op your part. What have youtosay ? .

-;-Basﬁé%i%‘;ﬁi@ﬁe:;}m;z&ﬁiwexifemgéfmmmialﬁhafdsé;j ,};‘qs’iﬁ%e%lﬁjj’é@dé“djﬂlogspmiccnbziﬁf? to?

- Sustginmy. family. Concem"é"dzzuﬂmrities#djﬂiﬁg’ﬂpqyﬁgﬁyg, eed to m&}%st to effect «t

-fhE’,_‘E'ﬁiﬁ};gfcbxmct my name and ‘trade"§he “kept on telling/advising me 1o continue g
o1 SR Bas o ds OB a5 ited "

- Ans 18, f1 kept on serviug;_a;g_dﬁcomiziu‘ed=to¥dfavv‘»§g@ymgnt¥ﬁﬁ‘é”to~ me ag¥faginy

Q19 'Havc you any thing to bring to the notice of inquiring authority in your defence of
Article of charge framed against yoy 7 | '

Ans 19, NO,
|
23, Theabove statement given by me, questions and answers put up {0 me and replied by rpe
are correct

| . ‘ | ' . . . . " i '
24.  The Court wag adjourned at 1345 hrg on 13 Sep 2002 afier deciding that next hearing wil

 be fixed on 16 Sep 2002 at 1000 hyrs,

25, The inquiiry Was resumed at 1030 hrs on 16 Sep 2002 in the Conference hall of 307
Station Workshop, C/0 99 APO. Shri Ratna Kalita, Presenting Officer, Shri Indreshwar Sharma
Pathak official holding records, accused official No 213030 Md Zakir Hussain Ansari and Md

o

Kasim Ansari defence assistant of the accysed official were prosent,

Sd/m x % x 84/~ x x x 84/~ x % x
7

mPresen ting Officer accused Official Ingl\ﬁgggx Officer ‘,f!
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No )13002 UDC Indreswar Shamm P'xtbak of Station Cell HQ 51 Sub Area, the witness
by whom the ‘asticle of charge-framed agamst Md Zakir Hussain- Ansan is proposed to be
sustained, ﬂavmg been duly warned smtes that:- o ‘

27 1 an') serving in the Station Cell, HQ 51 Sub Area gince 05 Oct 1976 Presently- 1 am

working asi uDnc dealing with Civilian estabhshment T am submitting the following documents
as the cwdcncc in support of article of chm'ge fmmcd agamst Md Zakir Hussain Ansari for the
pomsal of the Inquiring authonty :

-

(a) "

®) i I\/Iedmal Certificate. -

Record of Semce

OIS Employment Regxstration Card (Govt of Aqsam) bearmg No 3820/75

mly Pajt IJ Qrder No OJISZ/QW dt 15 Jan 82 (Rec]aqsmcahon of Chowkidar).

©' *-’cm affidavit (Ch;mgmg his pame) and Part IT Order No 20/90/Civ dt 11 Jun 90.
”(-n; ‘Matr u,ulauon Cortificate No F 0421504t 21 May 2002

(g) ;'5:{Serv10e ag Matc in 1946 Pmneer Company from 15 10 -71to 20 Feb 72 Certificate

1<,<med by 1946 Pnoneer Company

(h) Bu‘th Certificate of Son (DOB 18 °-’78) and daughters (DOB 14-6-81 and 21-1-
83) respecﬁvely

28. OUESTIONS BY THE HVQUIRY OFFICER
,} 1
QL” Can you produce the pay rolls duly s1gned by mdwxdual 7

: Ahs 1, Yes. I hereby produce the pay rolls for the perusal (Pay rolls checked and verified
niimndom gignature of the individual as Jagir Basfore found nffixed.).

| - , ‘ :
29.  The above statement, question and answer has been read over {0 me in the language I
undcrstméd best and I sign as correct.

i
. CROSS EXAMINATION OF THE \V’TNESS BY ACCUSED NO 213030
: ] CHOWKINDAR MDD ZAKIR HUSSAINL ANSARI .

|
30.  NO cross examination as advised by defence ass;smnt, since only dommemmy evidence
related th the case i being produced by the witness, -

13
Sd/-x x!x X
16/9/02 |
(Accused Official)
8d/- X X X X Sd/-x XXX | Sd/- x x x X
Ratna Kalita - Nagendra Smgh - . Indreswar Sharma Pathak
(Presenfing Officer LtCol 7 - upc

(Tnenveu N car) " {OfR el haldina rannardo)
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ASSESSI\/ENT OF FVDDENCE

Based on, the evzdence recordcd --,;.-_documents produced and verified and the bncf ‘

submitted b}{ the Presentmg Ofﬁoer the followmg assessment hasg been deduced :-

(ﬂ)'\ l'he pmcecdmgs of fhe Inqmry Commenced on 10 Sep 02. The charge framed
agamst delmquent official No 213030, Chowk1dar Md Zakir Iussain Ansari has read over -

i

fo]m:n ‘He did not admit the article of chargc and dxd not plcad gmlty before thc inquiring
o _apmorxwf Hc dec1dcd to defcnd the case

Che, 'fdehnquem ofﬁc.xal No 213030 Chowhdm Md Zakir Hussain Aunsari

Md Kasim: Ansan, his son pursuing Bachelor of Educanon (B.Ed.) as s
mtant to defend the charge framed agamst lnm

"_J;.

(o) = On '.10 Sep 2002 through the defence assistant delmquent official Md Zakir

: Hussam Ansm had objected the appointment of Presenting Officer Shri Ratna Kalita and

had’ approached d1sc1phnary authority through a representation dated 03 Sep 02 to

u'change the plesentmg officer. The said representation/plea was rejected and turn down

" videStation Cell HQ'51 Sub Area letter No 7202/EST/R(Dis) dt 05 Scp 2002. The

char; ed ofﬁual was advxsed to attend the Oral Inquiry.

‘/(d) i ﬁacumemmymemdence by’ whichithezirticle of .charge: proposed 10 beproved were

o Offider

:produc -ag>perPhra’(7) of “Appxe A% “Brief of the Case” presented by the Pregenting

;jSétﬂnentary“Wadéhc&Amemp*:(TI])“?vanmmre“*(XTV)"’ofTAW AR were

o '-"veri.ﬁed A8 per the' documentary “evidence it ig evident that the delinquent official No

213030 Chowkidar Md Zakir Hussain Ansari had furnished willful false information
and jsuppressed factual information regarding his name for the purpose of seeking

: gpgploymem under Lhe Central Govemmem

“«
5

(c) - The fact has. bocn found out that the false information had been furnished zmd '
factual information had been suppressed by No 213030 Chowkidar Md Zalkir Hussain

~ Ansari during May 1975 at 1he time of appomtment ag Consewancy Sweeper in the name

of Jagir Basfore.

i - ¢ - )

(H - The act on part of Nov213030 Chowkidar Md Zakir Husgain Ansari in fumishing
willful false information .and suppressing factual information with an aim to get an

g em“)}oymcnt s a dxsquahﬁca‘aon and renders him unfit for the employmcnt under

Go*vpmmcnt ¢Tistsr-act-on -pacte of ~ delinquent: officinl-réndery-hisrservices-liablestorbes

// ﬁtermumwd ag-pet- théprovision”cofithined in. ,Governmentsof-India Lnstructions«No (2) +

.v:lde Rule.11.0f the"CCS (CCEA)S-Rules -1965. Provision of Rule 11 of the CCS
(CLA‘»‘.«/\) Rules 1965 have been udcquatc y clarified vide Govt of India Instructions under

/ Ru}e 1]

(8) . . Delinquent official No 213030 Chowkidar Md Zalur IIusqam Ansari had not only
furnished faise information and suppressed factual information’at the time of appointment
as Conservancy Sweeper dunng May 1975 for the purpose of seeking employment under
the Central Govt, but::also: Scontinuedy o suppfess: factual?informationmwillfullysandy
contintied: o :draws pay;and allowancés*as*Jagir*Basfore™ being fullyTaware thatshcowasy -
Zakir Hussain; whlch,;teﬂects‘lackwof ngmﬁrmand*mis‘ﬁmdﬁét”@‘h‘thw spart-ineviolation:ofy
<Rule’ 3)i6f CCS(Conduct)” Riilesr968clauses:(1):and-(iii) of #06-Tile* (frof Rule+(3) ofs
he-CCSH(Conduct):Rules?1964, provides that a Govt servant shall at all tlmes 1naintain

' absolute mmgnty and do nothing of a Government servant.

' sdfe x % X %X X
Sd/= X X X X X , X
(Pr/eSenting Officer) . | (Inquiry 0 f.fice )

Wl
o
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.; -s(h) l The act.on part ot dc]mquent ofﬁmal No 213030 Chowkidar Md L&kn Huqsam
v / ' Ansan is a case of fraud aid there are sufficient documentary and oral evidence mauml
f,w “to which article of chargc framed against him is proved. He'is thus -proved: g\nlty ofitht
tcondnpt committed the* hme,b of eﬁrolm”@t a3 Conyervancy: Sweeper:during:May 1975
danicémwith C i 2);belowvaule 1 1rof the"CES"(CC&A)
: g et ity suppressmg*facmal“mfarmaﬁon” .
, atm of’f‘mle (’3) of%;hé‘ﬁ(ts (Conduat) Rules 1064

a o ()) Thc fnct a8 regards fmmshmg of \mllful mfoﬁmum and éuﬁpmsmoﬂ of fnchml
Aot ki T gvenlafa“aﬂef&ﬁ?haps@aﬁ alprostdwelesnden-Jeads -doubt-on (e
o _ ¢ fangtioning Jof< officiuliholdingerevords“hich-shows= lack=of “devotion™ to  duty* ir
b ¢ v;olatmn o Rule(3) 6f thig: COS’(Conduct),Rule 1964 - This-needs-fobe- mwsﬁgatéd wﬂh/
ba : . A wk:w.,i.@ mmumlme the: mcmtmg:aymm? T

l v _
P - f o * FINDINGS OF THE INQUIRY |
U oK 32. - Invxew of the assessment Thave reached to the conclusion that :-

ESU V_(a)i.‘-;;-Dclinquan oﬂlcial No 213030 Chowkidar Md Zakir Hussain Ansan, wlhile
‘ cm*f)ﬁc’d as Conservancy Sweeper in Station Headquarters, Guwabati, had willfully
furpished false information and had suppressed factuol information in getling job of
" Cobservancy Sweeper by changing his pame from Zakir Hussain to Jagir Buafore. Md
' Zuhr Tussain Anasi by s act of fumishing  of false inforination aud suppressing of
fncmal Jnformation at the timé of cnrolment as Conservancy Sweeper digplayed
i m)duct‘ mbeamnmg oi a:Gowt Serv;mt ﬂnemby v:o]mm;, y Rule 11 of CC‘S (CC&A)

' Rulcs 1964 i

) "(b) 'Nc:) 2]70‘30 C howkidqr Md Zakir Hussnin Ansari , continued lo suppress faclual
mfbrmnium willfully and continued 1o draw pay and allowances as Jagir Basfore
whiereas Leing, fully aware that he was Zakir Flugsain displayed ‘Conducl® unbecoming of :
a ¢ovcrmncnt Servant. violating Rulc (3) of the CCS (Conduct) Rules 1964,

/% ﬁnd dehnquem official No 213030 Chowkidar: Md Zaer’Hum,am Ansad ;Guilty*-ofithe,
i\rncle of lctiarge framed against hin!

34, VI }ecommend ‘that! dlsc:lphmry Hetioh? against delifiqléit; official-No=213030: Chow}qda:a
Lo Z‘&IﬁerUSsam Ansan shall be“taken forthe act‘comrmttedﬂby hm? :

{
{
b .

Sd/-xxx‘xrk";" o a ' Sd/-x xx x %
(Ratna Kalita) - o : _ (Lt Col Nagendra Singh)

Presenting Ofticer ‘ . Inquiry Officer

i . . ‘ j

s ‘1 ‘ - . ‘
i 5 v A\\y\/ij , o VJ
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L 'Cei'tiﬁedv that I have 'ac

o
R

quainted myself with the
5 before conducting the Inquiry and T have complied with its provisions.

" - CERTIFICATE

Sdl-xxxx

(Nagendra Singh}
-1 Col '
Inquiry Officer

16 Sep 2002

provisions of Rule 14 of CCS (CC&A)
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{’THROUGH PROPER CHanNgL“j

Sub - EEPRESERTATIDN o THE pEmA TY/UVDER RULES (3)

“AND 11 OF. THE ccs(cr&a) or 196&/55

ﬁmf.giﬁjcurlmemc No 7202/Eat/ﬂ(015} dt 18-9:@/02;

. u;th ‘raf to tha above, I huve the honour‘to submlt the

:Follouing represantatios on the panalty/@ ilty framed

' agalnut me umder tha Rules mentionad on. subject : -

(a) 1 am not sdthflad with the sdeeision of
the 1/0 Lt ColNagandra angh as he *did not: carry

out proper war;flcatlon of the recordq/docus.

(b) I have full doupt about the fraudulent act

on list of &makxxa&xﬁnx app1101n .f;ssued by

Deptt of Labaur Regn N© 3820/75~ mad Cert of }

- Adv Base Wksps DO Pt 11 No 20/76/Civ dt 73un/76,

: Annx- V11 where I signsd as Md ZeHe Ansari- but
the actual name cut doun and urlttan as Jagir
Basfore, Annﬂl111 R B classlflcatlon Bdy; 0O pt 11
No 20/30/Civ dt 11 t Jun/S0 does not pertain to me
and snclosing thia not understood. pleasaw clarify ;

I want the above docus be. checﬁpd with the orlglnal -
and shoun to me so that coulﬁ show where the act
- of fraudulent mada}by the dealing Assiste

(c) Annx-X clearly indfﬁatg~my name as Jakir
Hussain uhiéazlluaa s@qviqé in 1948 pnr Coy and
it is axiomatic that my namé has been changed by
the dealing-Assit but not by me o

' (d) 1 did not want to add another faleification
by changing th title of my gh&Ldsan ag HBasfore,

/W‘A' o ;,
Ok~ L

>4
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“ﬂhdnca 1 have shown my - name as Mdo Zaklr HUSoaln Andarl
. 'Blrth cart of Miss Zulakha is not found att. More ovar.*";
the date of birth of her is 14-1-81 and not 14=6= 81 as -
',lndlcatad in the atatement Of witness Holding. Offlciel
:"Racorda. I request the auth to veriry it and rectify

| the dats accordingly.

:A%(e) ARNK = x111-Certle Matriculate is correcte 1P auth
;wthava any doupt or Find anu false then take aﬁy attion
.. 06 degi Pl Lae ‘

: (F) Aﬂﬂk - XN xugakuxmgx regular Pay b- 1lls sh0un
'my name &s Haglr Basfors and signed. Ansuar in question
NO 17, 1 declared that due to econpmic condition poor

' ;tata I have besn compelled to become Jagir Basfors.

" Instead of h&ﬂ my request from time to time the auth
d;d not rectify my name and threatened me that you
rﬁmain as Jagxr Bas?ore otherwise your ssrvices will

4,be terminated. Moxeover, I naver declared myself as

_Scheduled Casta. What verification of antacident saya@,

'“Produce the police veriflcation report to me for my

. aatésfactlon, or maWe an: enquiry 1nt0 this matter .

wf(g) The pay. bllls from 1975 Lo 1981 be shown to-ma for

fmy aatisfaction and’ to point out the false signature .

f;;(h) There are many more-allegations against the dealing .
'VﬁiAssp/auth which u;ll_be submitted in due @Rura course
Of‘tlme o i .. T 1: o . . - t;fﬁ}: i'

1(1) Actlon against u.O.c Indresuar Sarma pathak and
vmise Phulcma Barua (aoro) be taken as alleged in para 7 .
“of my petltlon dt 19th Aug/02¢ T o

" ,‘ L ’.;‘i

b”f i raquested the CU:, H4 31 Sub Area/stn Cdr, Stn Cell
to taka praper action /enQUlry on the above pise TO my atmost
satlsfactlcn if I do not get tha apportunlty/JustlFlcatlon

1 shall ba knocked the door of the lau/Court.

o ot S e

ot

~Y0Qrs faithfully,

(Md. Zaklr Hussain Ansari )
Chous No 213030 _ A
stn' Cell, Hy 51 Sub Area; '}
C/o 99 APO | o

Place':;“cuuahati o |
Data 1  21=10-02 -

*

‘/).r\“ (FI %) o

. ) o e
e CTI t . . : / ‘



- Md Zaku‘ H

FN ;;:v\_b.,'
N A

_ ' 3y o B L ‘ A .

Telephone : 6242 - o , Station Cell
(;.w~ ' ; L o - HQ 51 Sub Area

v ‘ - GO9I APQ
TOVESTRDIS) - S 15 Nov 2002

ORDER |

1. WHFRE AS ) ‘an inquiry was ordcrcd agamst No 213030 Chowkldar Md Zc ir Hussain
Ansati uuder liu“
suppressing, facma mfommhon in"getting job of conservancy sweeper by changing lis name
from Md Zakm in'Ans Jagn' Basfore and by dcclarmg himself as scheduie caste.

2. 'AND R.'EAS the said i mquxry 1mvmg concludcd on 16 Sep 2002 hm found the said

Ansm gmlty of 1hc chmge leveled against him.

3. AND WHEREAS the sald Md Zakir Hussain Anqsm was given memorandum dt 18 Oct

2002 alongthh a:copy- of i mquu'y to make his representation on the proposed imposition of.

major penalty <’)f stnnsc;al/Removﬂ ﬁom semc by the undersxgned

4. AND WHEREA‘S Md Z,akir Huwxm Ansm bas glven a wiitten exphm ation Wthh has
becn duly considered by the undersxgncd

" 5‘ NO » THEREFORE, -ity’ exermse of the'power conferred by Rule 11 of the Central Civil
Services- ((.,]aéqmcatxon “Control- and Appeal) Rules 1965, undersigned bereby removes from

14’ of the CCS (CC&A) Rules 1965 for fumishing false information and.

o

" - AWE!WP#E;Q' I

e o cmeeanes e

ar LTt e B

s

-~

serviges ] ‘Md"Zakir Hussain_Ansari who "shall be compulsonly retired from services m.the
supplementary F‘t;mblmhment, Station Cell 1HQ 51 Sub Area with effect from the date this order
is served on t.hc said- Md Zakir I-Iussam Ansan

%@3_
(AK Bhanot)
Bugadier
Station Conmmander

M Zakir Hm §ain /\nsfm
Chowkidar * _
Station Cell LHQ 51 Sub Area
C/0 99 APO

%\M : : 'l L
WL
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IN THE CENTRAL ADBINISTRATIVE TRIBNNAL \\

| GUWAHATI "BENCHS $GUWAHATL ’ Ny
o .”I ) :

| ,  In the matter of -

0.A. M0 .375/2002

' Zakir Hussain Anserd ,,epplicant
~Versee~ =

Union of Indie & others

o ««s Respondents

t

L ‘Uritten statement for and on behalf of Respondente

."‘ ’[ . - Jofficiating |
[ R v =
L 1) I, Lt Col RV 'Kotabage/ administrative Commandent,

‘Station Call, HQ 51 Sub Area, C/0 99 APD and as such fully
acquainted with the fects and eircumstancee of the case,
i I have' gone through ¢ cepy of the application and havs
J ﬁ underetesd the contents thersef. Save and except whatever
![ is specificelly sdéitted in this written statement the

[ $ther cententiens and statements may be deemed te have been
. j[ém denied, I/autherised te file the written statements en
‘ behalf of all the respendents,

| , _2)' Thit at the eutset the respendent submits that they

J [ had asked District Empleyment Exchange, Guwahati en 20 May

| | 1975 te fervard the 1ist/nemes of cendidetes eligible fer

- the pest of Censervancy Swesper te be empleyed in Statien

] ﬁ Headquarters, Guwahati., The said vaecencies were reserved for

| r Schedule Castes enly, Thus en 28 May 1975, S9(rifty nine)

i ﬁ names of Schedule Cacte candidates vare received frem District
Empleyment Exchange, Guwshati fer the said vacancies, Name

! of Skl Jagir Baefere (epplicant) was else included in the 1iet
of candidates at Ser Ne.1. The phete cepy of Identify Card
bearing Registratien Ne,3820/7s end list of candidates received
frem District Empleyment Exchange, Guvahati is annexed '
as (Exhibit R=-1), f
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3) That aceerdingly, the said Jagir Basfere wae
selected ae Schedule Caste candidate fer the pest ef
Censervancy Sweeper and he centinued te drew his pay and
allevances frem st June, 1975 te June, 1989 ae Jagir
Basfere S/@ Musafir,

4) That en 27 Feb 87, the said Jagir Basfere(spplicant)
‘submitted am affidavit (Exhibit R-2) changing his name .
?!on‘aagir Basfere te Jakir Hussain Ansari S/0 Shr{ Musaefir
and subssquently requested the autherity te recerd the
shange in his sfficisl reesrds as well,. Ascerdingly en

11 Jun 90 vide: Paré II Order Me.20/90/cCiv (Exhibit R=3) his
same vas changed frem Jagir Basfere te Jakir Hussaim Ansari
based en Ceurt affidavit and Neus paper advertisement dated
05 July 89 (Exhibit u~4l.

S) . That as per CAT OA 126/98 (MISC-GA) Mo,140/2000,

the appliesnt requested for the promotion to Group 'C' post
of General Swpervisor slaiming thet he has requisite
qualifications for the said promotion, The authority turned
doun his request, as he was not having the requisite
qualification, vide letter dtd.10 Mar 2009 (Exhibit R=S),
Thereafter, aggrievad by the decision of his authority, he
filed an OR No.181/2001 in the CAT Cuwahati seeking his
promotion to the post of General Supsrvisor. On the direstions
of Hon'ble CAT Guwahati Order dated 13 Fab 2002 the spplicant
produced his orlginal'ﬂigh Sehool eertificate from BIHAR
VIDYALAYA PARIKSHA SAMITI issued on 21 May 2002 (Exhibit R=-6)
as per which he had passed his High Sshool Exséimation in

the year 1967 as Shri Zakir Hussain S/@ Shri Maulavi Miys,

6) That the suthority them realfzed that ths said Jagir
Basfore(epplicant) was known as Shri Jakir Hussain since his

| birth and not as Jagir Basfore, Sehedule Caste., The applisant

in order to gain emx inploymont had willfully eoncealed
his real identity and falsely reported himeslf as Jagir

Bnaforo whish was an offence under the Rule 11 of the CCS
(cc&n)aux.a 1968,

Contd, .p/3=
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7) That to uncover the truth, Competent Dieciplinary
Authority ordersd an inquiry on 31 Aug 2002 in accordanse
with Rule 14 of the CCS (CC2A)Rule 1965 in which Shri Jakir
Huesain Ansari was provided full opportunity to defend
himeslf. The ingeiry Officer after due investigation

fomnd Shri Jakir Huesain Ansari guilty of willful suppression
of facts and false representation. The Competent Diaqipllna:y

AQFh@%ityf then imposed ths penalty of Compulsory Retirsment

from SO:VIGQ'OR the applicaat{

8) That the offence committed by individual is of
serious maturs and penalty fmposed are ae per rules and
ordere. It ie strongly plesded that the egee lacks s merit
and it ie praysd that no interim stay orders be issusd

and case be ¢ismissod§

9) That not withstanding the above, parawiss sommente
on CAT Case No.372/02 dtd,26 Nov 2002 filed by Shri Zakir
Hussain Anssr! S/0 Late Mosafir ANSARI, Chowkidar, Station
Cell Meadquarter 51 Sub Area are given ae under -

10) That withregard to the statesnt made in parsgraph
1,2,3,4.1, 4,2 thexRazmantankx of the spplication the
Respondente have no comments these being matters of Pact.

" 44)  That with regard to tha statement made in parasreph
4,3 of the application, the Respondents beg to etate that

the spplicent submitted his application for reesignation
whigh wvas acgopted by eppointing sethority, but subsequently,
the individual wented to withdraw which was turneé doun by

~ the sppointing authority., However, the Hon'ble Tribumal

. after considering the case sympathetically asked the

. eppointing suthority to reinstate the spplicant. The applicnat
- has gone to the Caurt stating that he is qualified for group

'C! post and should be promoted accordingly, In this regard

" the dirsctions of Army HQ eiven vide their letter Mo,B/60983/
- sD=7(Adn(Civ),dtd, 02 Jul 2002 have elready bssn eommunicated
" to the spplicnat and Mon’ble Court vide this 0ffice letésr

M, T202/EST/R dtd., 13 Ml 2002, In this cese the Court

1 ordered ths spplicant to submit his original matriculation
~certificate which he submitted after reminders and with
~delay in Jun 2002,

Contd, .p/4=
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*production of aoriginal High School Certificate raised the
doubt of fraudulent snrolment of the indfvidual, since the
matriculation certificate of 1967 hed shoun hies name as Jakir
Hussain S/0 Lete Moulavi Miya whereas at the time of snrolment
hé imposed himeelf as Jagir Basfors, Sebddule Caste Son of
Sheld Musefir and he signed m Medical documents a® Jagir Basfore
confirming himeelf as Jagir Basfors, "

12) That with reference to the statement made in paragraph 4,4
4.5 the applicant's name as Jagir Basfor, scheduls casts
alonguith employment Card was forwvarded by the employment
exchange and eccordingly alonguith other cendidates he was
enrolled in the category of Conservancy Sweeper in 1975 against
the reserved vgcancies for scheduled caste, The epplicant

worked as conservancy swvesper in Stn HQ, Nerangi, Guwshatf

from 1975 to 1981 and thereafter as Chowkidar uith the same
mame as Shri Jeeir Basfor. At no stage he had protested about
his wrong name and caste but at his cwn; vhile working aw as
Choukidar in 1967, he epplisd for change of his name from

Jegir Basfore to Zekir Hossain Ansari by a Court affidavit

that too in Bihar and not in Guwshati, Ouring this entire
period from 01 Jun 1975 to Jwne 89 the applicant hae been
signipg ae Shri Jagir Besfor and receiving his monthly salary
initially as conservancy safeivela and subsequently es Chowkidar
under the name of Jagir Basfor, Drawing pay from 01 Jun 75

to Jun 89 and then schanging name from Jagir Besfor teo Zekir
Huesain Ansari clearly indicates that the applicant was well
aware that he was serving as Jagir Basfor and which he eontinued
to do so for epprox 14 yeare, Moreover, he has accepted on

Qath and ststed in affidevit that his neme wes Jagir Basfor S/0
Shri Musafir. Appeal for change of name uas done in secretive
menner though Court in Bihar and not in Guvaheti which also
epeske of his intentions at that time, Further his intentions
are also reflected by his act of withdraval of original Affi-

| davit immediately on publication of Part II order but the fact

remains that he had willfully hidden his reql identity and
knowingly served in changed name, Hénce his saying that ths

- appointing suthority in their own 1ntsrest_ehlngod his name {s

totally false end baseless allegation. Hio'recruitmont to

Contd. .p/5~
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sonssrvancy sussper has no connection with the vacaneles
available in other categories as that time only the vacancies
of conservancy swuseper vere being filled up. Moreover, he
had not produced certificete of passing High School since it
had his name as Jukir Hussain and not Jagir Besfor, the

name forverdsd by employment Exchange and also for the fear
of his real identity getting exposed which would have lead
to termipation of his essrvices as a conservancy safaiwela
being reserved for schedule casts. Ae his name uas sponsored
by EMploymdnt Exchange, CGuwahati end they had issued
eamployment registration Card which might have been accepted
on face valus and without detailed verification. Howsvar,
1ist of selected candidates uas foruvarded to Employment
Exchangs., In conclusion it is correct to state that the
spplicnat hae imposed himself with the name of Jegir Basfores
as schedule caste to get smployment as conservancy safaivala
and at no stage informed authority about his real identity
which he disclosed after 12 years vhile serving as Choukidar
which was in strict sense not earamarked for schedule caste
thus mfelsading his employer in wsll planned mannmer which

is nothing but fraudulent enrolment an offence punishable
wit: major penalties under CCS & (CA Rules 1965,

13)  That with refersnce to ths statemente made in
paragrephed § 4.6 the reepondents beg to state that th-
epplicant was enrolled in 1975 as Jagir Basfor and sub-
sequently he changed hies mammx name to 2akir Hucsain in
1987 by a Court affidavit which was accepted by ths office
uk but in 2002 sfter the Court ordesr on OR 181/2009 the
applicant submitted his marticulation certificate in which
hie name ic given as Zakir Hussain and he hss passed
matriculation in 1967. Only after eubmission of this
certificate this office noticed the freudulent enrolment of
applicant as certificaete established that he was Zakir
Hussain prior to enrolment as conssrvancy safeaifvala ressrved
for schedule caste, Detailed check of hi: records was carried
out and it was established that he has used wrcng means to
‘get job of conservency safsivale and after 12 ysars trisd to
regain original identity and sesking help of old documente
for promotion ete. |

caﬂt‘ . .'/6"‘
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14) That with refesrence to the statements made in
paragraph 4,7 the respondents beg to state that the epplicent
spplisd for resignation on hie own snd later on counselling
of his fPamily melgbers g8 g good gesture by the then :
Administrative Commandant spplicant withdreu hie resignation
but same was not accepted by Competent suthority due to his
poor conduct and involvement in theft case etec. Zah Thersfors
he spplied to Hon'ble Tribunal as after thought which was
considersd sympathstically by Honlhle Tribunal end he wae
reinstated,

15) That uith reference to the etatements made in
pParegraph 4,8, the respondente beg to state that the intention

- of the appointing suthority is nefther malafisd nor intended

leligible

to supprees the epplicant from getting promotion. but he hae
only submitted original documents detad May 2002 of pasaiqg
High School in 1967 o this office in June 2002, Merely
possession of certificate does not meke the applicant/for
promotion to any higher rank/grade bet haes to be a® per laid
doun procedures and alonguith other eligible candidates, The
misdeed of applicant has come to notice only whan he produeed
certificate in June,2002 in the nams of Zakir Huscain having
passed matriculation in 1967 uhersas gs per office records

and as par effidavit which he submitted to the Court in 1987
his nams was Jagir Baefor and wanted to changs his neme te
Zakir Hassain, At any etage during his service he hes not
informed & mistake in his nawe or 8ame vas recorded wrongly gs
Jagir Basfor sehedule caste wherses he hge siven affidavit

in Court in Biher and not in Guwahati which reveals his intentions

. and segretly sanipulation of Facorde eo that he can uee his High

Schoocl certificste for promotion stec, Investigetion and

deteiled scrutiny of his records revealed frgudulent entry at

the time of enrolment and ifmpoeing himselr @® Jagir Bsefor

and false affidavit 1n Court stating his Reme a8 Jegir Basfor
vhereas he ues Zakir Huseain ik es per his high school certificete
of 1967 and birth cortificate of his children dte, 14 Feb 90,
Hence {t fs Prayed that the office order of compulsory retirement
hga been fseued g¢ per rules, following detailed procedurss

and should not be set eside, otherwise it yill encourage and wil}l
be precedencs of frewdulent entry by claiming benefits of being
SC & ST and dropping the same at later stage by changing name
etc. through affidavit &n Courts of Lav,

COﬂtd. o./?-
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16) That vith reference to the statements made in parssraph
&;9 the respondente beg to state that the applicent is trying

to digress the issue which is irrelevant to his case, Shri

Gajen Phuksn wae enrolled in Oot 86 and present Respondent
assumed hie office in May 2004, Thie falss and base lese
‘allegation sgainst the Reespondent is an offence by itself which
'{e not pardonable,

-17) That with refsrsnce to the statements made in parassraph
4,10 the respondents bsg to state that ax same are false and
there: is no m motive except to take action egainst imposter in
Defence Establishment who has joined service with fraudulent
sntry and teken benefit of schedule cacte and theresfter
changing sn name and religion,

18) _That with reference to the statewnts made in parasraph
4,11 the respondente beg to state that are false and baseless,
The applicant has already got benefits ae applicable and would
have besn considered on w merit as and when prometion boards
!aro held alonguith other eligible candidates,

19) That with reference to the statemente made in parasraph
4.12 the respondents beg to state that the applicants his acts
‘has bsen impeetai in Defence installation and also submitted
falac cffidnvit/tbvrt while changing his name from Jagir

. Basfor to Zakir Huesain, Knowing fully well that he was Zakir

H@ssain at the time of enrolment and before that.

' 20) That the etatements made in paragreph 4,13 & 4,14 are
denidd,
21)  Thaet with raference to the statemente made in paragraph

55.1 the respondents beg to state that in eddition to fraodulent
entry the applicant has been a imposter in Defence installation
a8 well as furnished false affidavit in Court under Oath,

22) That with reference to the statements made in paragraph
‘5,3 ths respondente beg to state that the facts have coms to
1ight when kepplicant produced documents in Jun 2002 for having
passed higher school in 1967 in the name of Zakir Huseain
where: a® he worked as Jagir Basfor from 1975 to 1967 and
accepted the fact on oath while submitting changs of name after
412 ysars, Detaile are giucn at para 4.8 above.

Contd,.p/ 8-
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23) That with refsrance to ths statements mads in paragraph
§.4 the respondents bsg to state that the epplicant had given
spplication for resignation which wvas accepted by the appointing
authority however subsequently the applicant wanted to withdraw
his epplication which was turned down by the sppointing agothority
and he hae teken sdventage of delay in tsahing of letter/mlayed
with datss mentioned on various applications, However, the Court
hes kx given decision in favour of the applicant which wae
honourably implemented.

2¢) That with referencs to the statemsnte made in parasrsph
5.5 the respandents bsg to state that all supporting documents
are availeble uith the office and the same wers producsd during
the inquiry and shoun to inquiry officer. If required the same
can be shoun to the Court. In the prosobt case individual
Q(applioant) himself is accepting that his neme was Jagir Basfor
Prom 1975 to 1987 and once he got all bsnafits of getting
ewployment as conservancy safasivala, schedule caste and there
after changed his identity to original i{,e. before joining
Govt, services, the case is proved even based on Court affidavit
and original high sghool certificate and birth certificate of
his children. In office he uas Jagir Basfor vhersaee at time of
birth of hie son Mé, Keshim Anesari, DOB 98 Aug 1978, Daughter
‘Miss Julekhe Ansari, DGB 14 Jan 1981 and Miss Jubeda Aneari,
D0B 21 Jan 1963 his name wae Zakir Huesain (date of 1ssueing
birth certificate 14 Feb 90),

28) That the statements made in parssrsph S,6 are denied,

28) That with reference to the statements mede in paragraph
6 the respondente beg to state that the spplicant wae given

all opportunities ae per rules and during inguiry hs accepted
the circumetance in which he has committed the act of fraudulent
snrolment by changing name and caste.

:27) That uith reference to ths statements mads in paragraph
7 have no comments,

28) That with reference to the stateents made in paragreph 8
the respondents beg to state that due to the facts mentioned in
above paras and 4.8, it is prayed that the relief sought by the
applicant should not bs granted, All the avidence is as per
documants,

Contd, .p/9%=
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29) that with refersnce to the statements mede in paragraph L]

the respondents beg to state that the offance committed by

‘the spplicant {s of aorieus nature and orders issued as per rules

and documentary evidence. Moreover, "spplicant has been giwen
lenient penelty by ignoring charges of being an imposter in

' Defence Installation and stating false information to Court

while submitting affidavit for chango of his name. Requected
that ths case doee not = merit consideration and no interim
orders to be given,

90) That with reference to the statemente made in
paragraph 10, 11 and 12 the respondents have no commente,

That the spplicant s not entitled to sny relisf
sought for in the application and ths same i8 liagble to be
dismissed with ccsts.

255 IEICATIO0N
P "[officiating
I,LWE?CDI RV’Ko%abagé[ Rdminiotr-tive ualmaniant,

Station 6311, Hondqua:ter 54 Sub Ares, C/0 99 APU, bsing

authdriéaﬂf‘o hereby solemnly affirm and declare that the '
statemants made in paragrcphq ] |

of this uritten statesebt are true: to my knowledge, those
made in parsgraph L - - JO being mattsrs of
record are true to my 1nformatiun derivod there: fron and thess

made: in the rest are humble aubmieeion’boforo the Hon'ble
Tribunal.

qnd-lieigh thie verification on this /éf'th day of
January, 2003 at Guughati,

%

DEPONENT
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'/1., - Shri Jagip Basi".gre,‘/ 3R20/75. - S/CaS‘tee\/A‘:"‘(”f’"’7 i

L2¢ " BSataya o 2104/75, S o= 2 ficeplol i

\/3'9,' 1} { Bo Jagullu,\// ' - 12, 118/74 ca e dQ""(/ lf(M’M B‘ o ) -

L4e M Sankar, . 2762/75 - =da- -

5. " Ranjit, | - - 2760/75 ~ dn~ |
6o " Sareshlal Basfare, 2108/75 = deo= b
7¢ . Basy R, Basfare, 2105/75 - dp= g

VBe T Hupial ‘Basfare, 2172/75 -~ =do- ¢ 7

Q. " Mangal ‘Basfare,. 2175/75 =do= !
10. " Ch. Dem ru 2166/75 =dp= Y
Jle " Shamlal Basfare,” 2174/75 " =da- . b2
12.° " Punnaman 'Basfmra - 2101/75 . o=do= 4L il A4
8. " Ramnn Basfore, 3116/75 -‘-dﬁ-uwﬂ”ibmﬁfj;}. ;
14 M- Ram,Prasad, ~ 2754/75. -daes Aecep = R
157 M Sema Chalany 2103/75. ~da= . ;B
16s " Kalehan Lal 2752/75 ~dp= R
17, ‘Panchiran 2761/75 =da- : . :
Re " Siman salam - 3767/75 c=da= . -
19 ' Raehy Nanda Basfare, . 10,287,775 U o=da= , o
2 - n ‘Badsha '-Pr«}%sad 11,594/7s, el ‘
2l " Sabilal Hhrijan 4757/75, . o=l LT é

2247 UL T Mand Raj. 4¢’ 4756/ 5. . ' —doav“?é*’”f - §

- 23./ " Radha Shyamc s 4755/75. L =da= .‘ >
24, " B, Appardd, - 4754/75. =~dp- , !
25.. " Sumarah Hari jan, - 4753/75. - ~dn= . ;
264 . ¢, ghanayaa,, 4752/75. =da=- o 3
27 n FPotraj, | - 4751/75, ~dp- o "./
Lo % Sambm lard jan 4750/75. ~do~ 4. .2l !
2947 v~ Dgoten Ramly” 474875, mdqy el 3
30% 1" Subhas Rgji Harijan, . 4747/75, =dn= - :

31, 0 -'B.Sree»Ramilrvlu'tri,./ 4743774, ~dp~ . :
32. "' Ran Naya Hart japns 4742)75, -da= Y ; ;
23 B W Supen Ha rijan ’,, A4741/75, =G fFEA /(::):// o ;]
34.° " Suhan Ealmiki, v~ 4740/75., -Qn= . AHctep R g
35+ 0 Krishna Harijan - 4739/75, ~Gn=- o (
36. Mrs. B, My thalamima,. ’ W/ 217/75, . -cm-«‘»L- /lc.c,.c,(M :
37,\\' i Radhika Basfare, ! ) W/ 480/75. ~da= v AGGP/{V«—Q' ; y
38, ' n Laulasiya, | : W/ 1P 2/75. ~dae o '
32, 9lma Chalam, W/ 197/75. -da- ;
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48 W ChE’"z du -Balmikil

.Chenemalu,

Madmﬁ'*f-Hariz"n,”.j_}“ i /941774,

Lo IS

. W/ 253/75, i
Sulemi- Hamgan, . W/ 145/75.; 5
K."prikama . W3R/ 7 T
 Bapanama, . W/ 18475 2
Dalama —/ 1835(575

Kandama,

" 49, . v Sawaria. Basfore ‘L - | )

&0 ‘,"'&""' Qukrqu Baofnre K )41/284/75.'f'_

. 61="* " 'Radha’|Devi Eaf'fore, - W/1s8/75..
G B2., ‘Maya” Harigan T H/942/74 c

v B8e. Mol Ramiddvi, AT W/eRs/s,

54, \/ Maryam Harig«n R W/ 800/75.. 2
f55. 7 Belly Mina Harhan V499775 z
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. (% RUCTIONS 707 A PPLIGANT
: {e) Bring thiz.card with you vheagver you
! - esme, to thc LExchange: , ofe whu:h
i . : |, registratisn
i (b) ‘Quote’ ;our qu straden N mb"r and. | should 'be;
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' Vséaﬁion{v, ' Guwahati (Jarangl Camp) | Sheet N@ 1 1 :.-”\:-.J2k o
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-Ser No 3 s CHANGE OF NaME - . Lo

‘Chow __Shri J2GIR B’Ast'E B T o
B R O 0
Lo S oy

A The marginally noted individual has e

SRR, ‘chan ed his name as J*’-\KIR HUSSATN ANSARY S

T TS T PR hroggh affidavit issued.from the Court .

o Lol e -of Bhri - Rai, Notary Public Gopalganj

: oo _,: T o (Bihar) ° . : L.
. . il LT

T &;,aﬂ ‘Hereafter the. 1ndividud1 w1ll be known‘,;

co Tl as) qulr Hussain Ansarlo ‘ S

-

A

e - :u. - The gaid. casualty hes been puinshed Sl
we ... . . . in News paper " The Assan Tribune“ datedw‘”.-”‘
e esaulos., : o
(Auth ;. court affidavit Ser Ne 211 dated 17 2 s7)° IR

FAEEEN
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S so/- Pcf"chouéhary SRR
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- CURRIGENGUM
Rafarence Lo 'he result
advly for adnission Lo Cn-
glroering - Colleges of Ag-
sea end  Assum Quota of
soaty fn Reglonal Enginoa-
ring ! lu)lumn and” olhwr
hll»nh sl Lourses for the
Sesslon 1909-40 publinhud
in this paper on 25.6.09
pluaie‘ read the .correct
Roll: Nos. under: General
Muclt List 'A' os Follows:
5100 :nstead of 3100 (uOth

position) *7540 instead of

9540 (158th position),

G/Edu/1319/1C

PULLIC NOTICE

. I, Jagir Basfore have by
an affidavit in the Gopal-
9an Court,changed my name,

Hancetorth I  shall be
known' as Jakir Hussaln
Mnsari,

PH/2600/1

I Shri Ohan Behadur Glef
5/0 :Shei Padua Bahadur
Gird: of Vill & p.0.Tewari-
pll p S.Chatfo Digt.S%onit-
|)ur, Asgam b ey changod
iny nume as Srl Uhan Raj
Ciri-before a First Class

330 Jswaharlal Nehru Read,
Calcutta-700071-
5V/2393/1 '

J()koi Ir\diu Lt f. roqul~

rou an Eloctrical £oglnear
tor 1ls Gruwg ot Gardons .

to be basod at Jukal Con-
tral UWorkshop, Panitola,

) The candidate should be a
qualified gradypte  Engls.

axperi-

r$’on va~'-

nuer with minhfrn
ence of four ye;
rious malntenance and Elec

trical Project works. Age .

group 26 to 30 years,which
may bo walved for. excop-
tlonal candidate.lPost wild
be "in Management Cadre.

Candidates applying for
the past should -attach
photo coples of ‘their

School and University cer~
‘tificates,local Employment

Exchange Registration cer-~
tificate and address it
undor private and confi-
dantial cover to the Se-
nlor Manogar (Plantations)
Jokal India Limfited, Pani-
tola T.C. Panitele~706183,
Applications receive uplo
10th August 1989 will be

S 4
cbh \} W’k\ 9_{"

tor uxv.)‘t/§ 1.9.u~..u,J,i
10th Floor (oo No.2 & 3)

mdgijtrdtu of  Guuwshati considerod,

Courl on 3.7.69 SV/2394/3

PH/ 2300/ : '
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/ Station Cell 4{\ -

HQ 51 sub . Area.

7202/EST/R(Dis) /2HA =~ [

Md Zakir Hussain &Asari,
Chowkidar, e
Station - Cell

HQ 51 Sub‘Area

CAT ORDER @N PROMOTION 3 CaT

Q Mar 2001 - " X

[P

OA 126/98(MISC-02

. NO _148/2000) DAIED 19 DEC 2000

1o Reference CAT Order dated 19%ec 2000,

2, You are hereby informed that
and instruetions on the subjeet as

as ber existing orders
Per follewing rules your

case Is not reing covered by the rulgg's-

(a) sro - 128/80

() CPRO-123/77

Lelew for your information se

Fer General Supervisor

Educational Qalifications s

Eligibility " Promotion

For Stqreaxeencr‘/ Account elerk :

Premotionf I

Educstional qualifiaatiogg H

Essential 's‘

T

Desirable‘ :

Foxr MAccount clerk

, El'igibi,iit'yi";.

.'30‘woni

Tor Xand

Knewledge of accounting, ,- /
Superviser/ Conservancy Sanitary Mate

i
/. . .
A

3. The following rules as per'SRoﬁ;”lze/So is appended

kR

RS o h oy

(1) Matrioﬁiation or
.equivalent, '
(11) 3 years experience

ef supervising conservaney
staff, o

Store Keepers and Account
clerk with 8 Years regular
service in the grade,

By conservancy Sanitary
.Matq/Landisuperviser~ o
with 5 years regular
. service in the grade,

Matriculation ang itg
,equiValenta i-_"__...

R e P

~%Xperinece in

Store=

‘_ngpero :
'\‘7 .
. . [N
Matriculation and itg {JQ
equivalent, Typing speed :fy

'Per minute,

b
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eTe

i &C

imt:oaum..,

1 L
¢ 4th 3tendard Pass,
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4y In viey 6f the above,
en the subject cited above,

5. Yburare alfvise to
Prometioen Committee as

f
Ca to
. } ;:u .
Central agmin

_de

-~

‘ istrative TTibun&i,
Guwahéti Beneh ' :

?.0. ?hangagaraha
Guwahgti"_

HG 51 sup
/0 99, aro

Aréé (e} Br)..
]
|

.“

cte

wes -

5 4 i mz-/7\
: Promotion

ConserVancj Safa
t ‘

. and.read Hindi, -

appear;in t
Per rules citeq.

in the grade

-2 years,

v

he next 5
above,
g S

)

*  For informat

B A Gea -

3 %0 HG QGuwobas

i e o

twala.with
whe ig able to write
English er‘regional‘langque‘

minimum § ye!

your case €an net he considered -

epartmental'
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